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Ref.:1) Main order No. M/SR/128/16 DATED
27.05.2016 OF OUR OFFICE.

2) Request application to renew mining lease
dated 14.05.2019 of Mr. Kiran Mohanrao
Kakde, Proprietor, M/s. Namrata stone
crusher, Indrayni colony, Talegaon station,
taluka Maval, District Pune. .

3) Maharashtra mining digging development
and regulation rules, 2013.

4) Letter No. SEAC/2013/Cr/201A/Tc2 Dated
24.01.2014 OF Honourable- Principal
Secretary, Environment Department, State
Environment Incidents Assessments

Authority, SEIAA.

Collector ofﬁce, Puiie,
Mining department,
No. M/SR/R/9/2019
Pune, Dated 1.6.2019.
Sub.:- Permission to renew mining deed.
S. No. 120/2, Amble, Taluka Maval
adme.asured 1 H. 80 R.

Mr. Kiran Mohanrao Kakde, Proprietor,

M/s, Namrta stone crusher.
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Order

Our office has passed mining belt as on
11.10.2019 for 05 years for S. No. 110/2, Amble,
Taluka Maval admeasured 2H. 07.3R under order
No. M/SR/01/14 DATED 29.09.2014 for Mr. Kiran
Mohanrao Kakde, Proprietor, M/s. Namrta stone
crusher, Indrayni colony, Talegaon station, Taluka

Maval, dist. Pune.

Whereas, Mr. Kiran Mohanrao Kakde,
Proprietor, M/s. Namrta stone crusher has
requested to renew said mining deed for further

period under application dated 14.05.2019.

Crusher is there at said place, and applicant

has deposited royalty for 875 brass as on today.

And mining holder want to dig 10000 brass
mining, affidavit is submitted on stamp paper of Rs.
200/- to deposit royalty at Rs. 400/- per brass at

present rate with government as its approximate
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rent, affidavit is submitted binding all terms,
conditions of rule no. 3 to 57 of Maharashtra Mining,

Digging, Development and Regulations Rules 2013.

And, I Ramesh Kale, Upper Collector, Pune to
renew the said mining deed as on 30.12.2022 for
next five years from date of terminating it earlier
oraer as authorizea me under Maharashtra Mining,
Digging, Development and Regulations Rules 2013,
since mining holder has submitted environmental no

objection and mining plan.

Terms and conditions :-

1) All terms and conditions are binding for
binding holder under main order no. M/SR/
128/16, dated 27.05.2016 of our office and
Maharashtra Mining, Digging, Development
and Regulations Rules 2013 and letter of

environmental departmént dated 24.01.2014.
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4)

S)
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Mining lease is binding to execute in 60 days

from this order.

Mining passed shall be terminated without
serving any kind of notice if any of the above
terms and condition of 1 and 2 is violated and
mining holder is entitled for action under

present rules.

Rent prescribed is binding to deposit with
government under affidavit submitted on stamp
paper of Rs. 200/- to dig yearly 1003 brass
mining under mining plan of property

demanded.

Right is reserved to terminated mining license

without serving any prior notice.

To be careful not to violate terms, conditions

under mining order not to get complaint-
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regarding environment at Hon’ble National

Green Tribunal, West Zone Bench, pune.

Sd/-
01.06.19
(Ramesh Kale)

Upper Collector Pune.
To,

Mr. Kiran Mohanrao Kakde, Proprietor, M/s.
Namrata stone crusher, Indrayni colony, Talegaon

station, taluka Maval, District Pune.

Copy to :-
1) Sub Divisional Officer, Mawal, Mulshi, Sub
Division Mawal.

2) Tahsil Maval, for information and proper action.

To instruct the concerned talathi and ward officer to
confirm whether deposited royalty with government

at the then applicable rate for mining digged at
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mining belt passed. And whether following terms and

conditions under order by mining deed holder.

Copy to :-
Director Earth Science and Mining Directorate,
Maharashtra Government, Khanij Bhawan, 27,

Cement Road, Shivaji Nagar, Nagpur 440010.

Sd/-
(Dr. Suyog J. Jagtap),
District Mining Officer,
Collector Office, Pune.



MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

i
Phone - (020) - 25811627 mmwmmm—= 3" Floor, “Jog Center"
Fax - (020)-25811029 Wakdewadi Mumbai-Pune Road,

S ———
Email : ropune@mpcb.gov.in ey Fune —411 003.
Visit At : http://mpcb.gov.in w :

Orange/S.S.1. ' Date: ® 8}0 3 ) 20\R
Consent No: RO-PUNE/CONSENT/ | 8 © 3000382 '

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control

Pollution) Act, 1981 and Authorization / Renewal of Authorization under, Rule6
the Hazardous and Other Wastes (Management and'Transbound%

Rules, 2016 _
% N
o be referred as Water Act, Air Act and HW (M&TM) Rul ( .
[T rred 1 ir Acta ( ) Ru os gg&gecﬁ; ely]

............... P

W e

CONSENT is hereby granted to ®N
M/s. Namrata Stone Crush@:}w“
Gat No, 120/2, At Ambale;™., *
Tal. Maval, Dist. Pun \ .
"
located in the area declared under the v%u@ of the Water Act, Air act and
Authorization under the provisions of HW ) Rules and amendments thereto
Mmt to the provisions of the Act and fHe | and the Orders that may be made
further and subject to the following ge{;ps@«eondiﬁons;

1. The Consent to Operate @‘u\or a period up to: 30.04.2024

2. The Consent is valid forthe manufacture of -
# 8t M
Maximum
Quantity

Brass/Month
50.0. Brass/Month

=
1+, The daily quantity of trade effluent from the factory shall not exceed NIL.
2. The daily quantity of sewage effluent from the factory shall not exceed 2.0 M.
(i) Trade Effluent : -—- NA —-
{iv) Trade Effluent Disposal: --- NA —-
(v) Sewage Effluent Treatment: The applicant shall provide cdmprehensive treatment
system as is warranted with reference to influent quality and operate and maintain the

same continuously so as to achieve the quality gidiggted effluent to the following
standards. 5 \

Page 1 of 5
UAN No. 0000043004
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T nmpu——

(1) Suspended Solids ~ Not to exceed 100 .mgh..
(2) BOD:idaysZ‘?"C ~ Not to exceed 1_(_;1'0 mgl/l.

(vi) Sewage Eﬂluant Disposal: The treated domestic effluent shall be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardenmg / plarftamn only.

(vii) Non-Hazardous SUIid Was!ses:

Sr. No

Ty;::é Of Waste  Quantity UOM Treatment Disposal

1) Industry should monitor effluent quality re
2) Industry shall develop green belt of
1:‘3“‘ of total area. "

(viii)Other Conditions:

r (Prevention &
ct) and amendment

4, The applicant shall comply with the provisions of
Control of Pollution) Cess Act, 1977 (to be referred I&ﬁ\
Rules, 2003 there under =

The daily water consumption for the following categorte: s is as under:

(i) Domestic é  ¥3.00CMD el
(ii) Industrial Processing - 0.00 CMD

(iii) Industrial Sprinkling 10.0 CMD

(iv) Agriculture / Gardening 2.00 CMD

The applicant shall regularly su % oard the returns of water cg

in the prescribed form and p@\\\§ as specified under Sectio
Act.

5. CONDITIONS UNDER AIRA ‘
(0]

ol Equipment:
wveyor belt shall be covered to avoid dust emissions.

?%} ou shall provide Wind breaking walls.

“Q\ Dust Suppression system & sprinkling arrangement shall be
s Provided to all sources of dust emission.
4) You shall develop a green belt along the periphery of umt

: 5) You shall construct metalled roads within premises.
= 8) You shall follow regular cleaning & wetting of the ground within
Premises.

b. Standards for Emissions of Air Pollutants:

() SPM/TPM  Nottoexceed The SPM measured between 3 to 10
Mtrs, from any process equipment
of a stone crushing unit shall not

- Exceed 600 mg/Nm®
Not to exceed -—- Kg/day

Z{-‘ ,z‘ ‘::?';%- f
G % s o “— ; ~ Page2of§
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6. Standards for Stack Emissions:
(i) The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel ‘ Q:.antif ~ UOM

(ii) The applicant shall erect the chimney(s) of the following
specifications:- . :

Sr. No. Chlmn Attached To Height in ltfs.

(i)  The applicant shall provide ports in the chimney/(s) and fa llﬁlké%ﬁ}ch as
ladder, platform etc. for monitoring the air emissions and the same
open for inspection to/and for use of the Board's Staff. Fhe.chi
attached to various sources of emission shall be designatg
as §-1, S-2, etc. and these shall be painted/ displayed
(iv)  The industry shall take adequate measures for'gontrol-of noise levels from its
own sources within the premises so as to maintain-ambient air quality standard
in respect of noise to less than 75 dB(A) during,day time and 70 dB(A) during
night time. Day time is reckoned in be 6 a.m. and 10 p.m. and night time
is reckoned between 10 p.m.and 6 am. ~, _J

" (v) Other Conditions: -
: 1) The industry should net cabséan
2) The industry should miaitC
Regularly.

CONDITIONS UNDER RDOUS AND OTHER WASTES (MANAGEMENT AND

e N\

The authorization is hereby granted to operate a facility for collection,
storage, transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2016.

b. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking all

Page 3 of 5
UAN Na. 0000043004 L
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necessary safety measures. The industry shall also monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the
surrounding. The industry should not restart the process without permission
of the Board and other statutory organization as require under the law.

c. The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the manner
and the report of the compliance along with photograph shall be submitted
to this office & concerned Regional Office/ Sub Regional Office.

d. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2016. ,:

8. Industry shall comply with following additioﬁél conditions:

s

measures for
to surrounding

i. The applicant shall maintain good housekeeping and take a
control of pollution from all sources so as not to cause u
area / inhabitants. i,

ii. The applicant shall bring minimum 33% of the av. -- open land under green
coverage/ tree plantation. %{q

iii. Solid waste — The non hazardous solid waste ar
sweepings, etc., be disposed of scientifically so as*not to-Cause any nuisance /
pollution. The apphcant shall take necessary, permissions from civic authorities for
disposal to dumping ground. ot

iv. The applicant shall provide for ap alternate
operate all pollution control facilities_installed by he applicant to maintain
compliance with the terms and conditions of the consent. In the absence the
applicant shall stop, reduce:.or, bther :
conditions of this consent regarding”

v. The applicant shall nof*eha
temperature or the mode*of ti
equipments providec

vi. The applicant sl
samples of tra
Board staff

in the factory premises,

electric power source sufficient to

vide facility for collection of environmengficéamptes and

ewage effluents, air emissions and hazardfus wastes, to the

i h_elB_@orthe

vii. The applicant'shall make an apphcalmn for renewal of the consenfigt lébstsﬁdays
#Lor ate of the expiry of the consent. A

viii shall submit to this office, the 30" day of September every year, the
“hvironmental Statement Report for the financial year ending 31 March in the

+ ‘prescribed Form-V as pre the provisions of rule 14 of the Environment (Protection)

", “{Second Amendment) Rules, 1992.

ix.*As inspection book shall be opened and made available to the Board's officers
during their visit to the applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.

y’, Page 4 of 5
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xii. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

9. This is without prejudice to any othér permission required under any of the laws,
by-laws or regulations in force.

10.  This Board reserves the right to add / amend / revoke any condition in this consent
: and the same shall be binding on the applicant.

11.  This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.

12.  The Capital investment of the industry is Rs. 965.49 Lakhs.

To, _

M/s. Namrata Stone Crusher, C % 8

Gat No, 120/2, At Ambale, g

Tal. Maval, Dist. Pune. = \Q\ 1

Copy to: Q :

i. Sub-Regional Officer, Pune- |l ::}
It is directed to insure complignce of.consent condition and submit compliance
report half yearly. 0 .

Received Consent fee of oo

Page S of §
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbal 400 032

Date: 24" Januvary, 2014

To,

Collector, Pune

Oftice of the Collector,
Punc.

Subject: Environmental clearance for Stone quarry proposals.

Sir,

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71 meeting and SEIAA in its 61% & 64" meeting.

2, It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law™. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 20006.

The proposal under consideration recommended by SEAC before the MoEF
Notilication dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village _ No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi '
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2,33

-1-

2.
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3 | Vadachiwadi Haveli 26 | M/s.Sonai Stone Crusher 2.00
4 Nandoshi T Haveli |4 | Chabu Baburao Ranwade 2.20
3 Nandoshi Haveli | 4 Nandkumar Gapalrao 2.74

Kulkarni
" 6 | Lonikand CHaveli 496B/1 M/s.RMC Readymix India 4.09
7 | Bhilarewadi © Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 3441, M/s. Kedareshwar Stone Co .04
37571
0 Mangadewadi Haveli 341 Chandrkant T.Mangade 1.03
10 1\411—1_11ngiide\xfa1aii Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, 5
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13| Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 Ambegaon Haveli 53/2 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90

20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 ‘Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4,95

150/1, Stone Crusher)
15072,
153/1,

15342, 151

A
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9

|28 | Amble | Maval L 125 | Sarika \EH! Shelke - ‘ 3.57
T29 L Amble S Maval L 136/172/3 | Sunil Shankarrao Shelke 4.00
30 | Amble | Maval ; 12072 | M/s. Namrata Stone Crusher 1.80
Y Amble T Maval | 118 | M/s. Namrata Stone Crusher 2.83
32 | Amble Maval 110 Vikram Balasaheb Kakade 4.95
|__“33_ T Amble ~ Maval 120 Sagar Shivajirao Pawar 3.04
34 | Amble Maval 118 Santosh Vasant Gholap 2.05
35 | Avasair Budruk : Ambegao 87/2 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 248
40 _i;’afgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 630 Sopan Satu Sapore 1.02
43 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 313 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 Anis Bashabhai Pathan 1.04
52 | Mol Khed 441 Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Mot Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 | Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 Mot Khed | 475 Suresh Damu Karpe 1.03
6l [Moi | Khed 511 Sopan Kondipa Karpe 1.06
02 | Kelgaon T Khed | 214 Maruti Rambhau Mugase 1.06
63 Koregaon Khed 112 Anup Ramesh Bothara 1.04
64 | Jayedwadi Khed 3872 Ramchandra B.Jadhav, 1.7
Rajendra Kisan Rokade
65 Karanjvihire Khed 30 Ramchandra Damodar Kad 4.00
GO Kadus [Khed 2714 Manik Shivaji Kadam 1.07
67 Mot [Khed 571 Shivayi Kondiba Sonavane 1.03
68 | Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2
72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karcgaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur <2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 821/1 [ Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
30 Kardelwadi Shirur 2364/1 Dattatray Ganpat Lande 3.06
31 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 3972 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande - 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

s
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92 Ambegaon ‘ Haveli 79/1 Shivayi Raghunath Fengase 1.94 |
B 93 | Dlm;;‘_gri— L Haveli | 899 d”ghi\'nji Dattatray Chakankar 2.16
04 Yevlewadi Haveli | 14/172 | Shirish R LH)_chaml 1.03
Dharmawat
05 | Lonikand Haveli 603 | Shantaram Sadashiv Sakore 1.31
9¢ | Lomkand Haveh S54/1 Satav M.Pandit .36
97 | Lonikand 1 Haveli 600 " Avinash Panduran @ Sakore 2.00
98 | Lonikand Haveli | 590 Maruti Ramchandra 435 |
Bhumkar
99 | Lonikand Haveli 564 | Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand Havcli 585 Chetan Dattatray Sasane 233
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
" 108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 | Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 | Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Haveh 36/1 | Balasaheb Yashwant Dangat 2.00
124 N‘Eu)?_ﬁi CHaveli | 425 T\pﬁ]:htb Ramchandra Kale 2.00
125 | Yevlewadi Tlaveli | 14371 | Anand Dyanoba Kamthe 1.01
126 | Dhayari Haveli | 80/4/3 | Sanjiv Ryj aram Kusalkar 3.00
T 127 | Bhavdi Haveli | 157/A Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi Haveli | 71 Sachin Gulabrao Deshmukh 3.00

130 | Outade Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00

Handcwadi

131 | Ambegaon Haveli 5312 Ratnaprabha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 397211 Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578,579
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand ~ Haveli 56171, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli | 367,569, | Ujwala Vilas Palresha 4.00
576

141 [ Bhavdi Haveli 248 | Tatyabhau Sakharam Tambe |  2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 4968 Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.33

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar

148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade
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151 | Gauddara __ Haveli | 314 | Somnath Suresh Dhandekar 1.60 _—i
_ S W S 4
152 | Charoli Havcli 76/2 Ashok Dnyaneba Khandave [.GO
153 | Charoli Haveli | 761 | Balkrishna Dnyanm_b;{_ 120
Khandve
154 Charoli | IHaveli | 76/5 | Rekha Balkrushana 1 L33 |
Khandave
155 | Ambegaon Haveli 75/2/1, } Samarth Stone Company 143
Khurd 75/171/1,
| 75127212
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.06
(Agrawal)
157 |Lonikand | THaveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 355 Kiran Bajirao Zurunge T 2.00
160 | Khamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 12277, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 72/2 D.G.Balhckar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar .04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
' 1101,
1094,
1091,
1093,
1097,
1099

.=
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176 ] Mugaon Mulshi 51/1 Lawasa Corporation Lid. 4.05 "
177 | Koloshi | Mulshi I/l | Lawasa Corporation Ltd. 3
178 | Chimali  Khed 250 Al'jL-l-I; Tukaram Jadhav 1.29
179 | Moi Khed | 645 | Sandesh Dattatray Gite 105 |
180 | Pimpri Khed | 349 | Sanjay Bajirao Vahile 1
181 | Moi Khed | 453 Baban Bajirao Gawari o 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawarl 1.15
183 | Mol Khed | 442 Swapnil G.Karpe 1.08
184 | Moi Khed 7570 | Vijay Bajirao Gavari 1.04
185 | Chas ° Khed 334 Umesh N.Dhamale 1.21
186 | phoksangavi Shirur 839 Chandar Abu Pachange 175
187 | Balarwadi | Junnar 857 Mohit Sudam Dhamale 2.40
188 | Kolwadi Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 | Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/1, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
| n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V. Khatri, Kartik V.Khatri
197 | Karhawagaj Baramati 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap .21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 971 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 1771 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand | Haveli 583 | Shivaji Sonba Shinde 104 .
008 | Lonikand | Haveli 513,514 | Milind Supun.ruu Bhosale | 200

209 | Lonikand | Haveli 579 Sudhakar Dattatray More 200

200 | Bhavdi | Haveli | 190, 191, | Sudhir S.Chougule 4.80

| % 1 204,205

211 ui&]tonikaﬁu—i_ T Haveli 596 Amar ;lw:-xn;\rsi11g Tupe . 1.08

212 | Bhavdi Havelr 233 Yashwant Shivarkar 1.08
213 | Lonikand | Haveli 355 -‘i;(}gcsh Dnyancshwar Dalvi 2.00

214 | Fulgaon Haveh 108 Siddh Ganesh Stone Crusher I 1.60

215 | Bhavdi 1 Haveli 200 | Sanjay Babanrao Paygude 120 |

216 | Lonikand Haveli | 582 | Mahesh Vitthalrao Shinde 1.08
217 E Fulgaon | Haveli 194 Sampat Mahadu Sakore 1.61

218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04

219 | Yevlewadi Haveli | 31/8/12 Najir Gulab Inamdar 1.03

220 | Bhavdi ~ Havdli 169 | Anish Ashok Kalbhor 1.08

221 | Wagholi ~ THaveli 111/145 | Dyanoba Babanrao 2.06

Deshmukh

222 | Wagholi Haveli 154/2 | Vijay Singh Jadhav 1.02 |

223 | Bhavdi Haveli | 3582 | Kishor Rajaram Vitkar 1.08

224 | Bhavdi o Haveli 191, 204 | Manoj Laxman Mane 7.08
225 | Wadebolhai Haveli 115 Na1las£egEPay'thdc 1.08

226 | Walti " Haveli 368 | Prakash Jayvant Kunjir 1.45

227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00

228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08

229 | Bhavdi Haveli 157B Kaluram Namdeo Tambe 2.00

230 | Bhavdi Haveli 434 Anil Baban Kature 1.02

231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75

232 | Lonikand Haveli | 609,610, | Z.M Bharucha ) 4.00

614

233 | Charoli Haveli 78/2,94/1 | S M.Bharucha 3.00

234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49

235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 141 |

236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48

237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08

Kamthe

238 | Wadachiwadi Haveli 9/3A/2 | Rohidas Raghunath Ghule 1.04

239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48

240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 | Bhavdi Havceh ‘ 75 Vithal Bhumkar 3.00 |
535 [Lomikand | Haveli | 607 | Vivek Madhav Reddy 4.00
553 [Peme | Haveli | 399 | Smita Chandrkant Kolte 2.00
244 VSUE@\'J\.) | purandar 341 Sumit Vasantrao Jagtap 1.08
245 | Nandeaon Bhor 845,846 | Ajay Vijay Dhoot 2.78
246 | Mardewadi . | M aveli 36739, Dcvﬁni Santosh Morde 1.85
36/41,
36/47,
36/73,
3();;72
247 | Kodewad Haveli 5/1/2A/1 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi  Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi ~ Haveli 199 Balasaheb Bﬁpusahch Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
- ) Ramchandra Bhumkar
259 | Wadgaon Shinde | Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B | Dilip Namdeo Tambe e,
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605,607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot ,
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21.
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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270 | Nandoshi Flaveli 4 Milind Shankar Kiwale 1.20
T | Comtand | i | 5011, | Pradip Bajrao Kand | 2.00
! | 562271
272 Bhavdi THaveli | 23| Pritam Prataprao Khandve 2.00
273 \\leull o ‘_ Tllaveli | 1537 Ramdas Banaji Gore | 183
274 | Bhavdi i Haveli - 82,83 Shantaram Baban Ghule 1.80
25 ‘ Charoh Bk . CHaveli | 6077 Shantaram Kondiba 1.20
| : Sonawane
276 | Charoli Bk ‘ Flaveh 060/1/2/3 | Shashikant Vishnupant ‘ 1.06
{ Khandve
277 | Yevlewadi Haveli 24/18 | Shivagt Mahadeorao Shelar 121
278 | Bhavdi | Haveli 246 Sommath Lahanu Tambe 1.15
279 | Charoli Bk Haveli 60/06, Somnath Raghunath Moze 120
L . 60/3, 60/4 B
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde |  Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde |  Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveh 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi | Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 439/2 | Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 32716 Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Havehi 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.19
Bhalchandra Lashkary
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! : 2 - |
| 299 | Moshi { Haveli 43971 1 Machhindra Eknath Mhaske 1.70 }
i I |
| N R i - |
[* 300 t Moshi © Haveli ‘ 32728 | Tayappa Abu Pawar 1.55 J
| - o - - R T TSRS, SRR S N

3. SEIAA in its 6% & 64" meetings decided to accord environmental clearance to the

above mentioned independent minor mineral proposals which may be consider as the
scparate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

Specific conditions:

I. Only ongoing/existing leasc are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue

Department prior to mining operations, for all proposals under consideration. Record of such site

plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing
operational area may be preferably done.

General conditions:

[. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that duc to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activily; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

[N

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollulion and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures tuken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

(V8]

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if required for
the project.

Wastewater, it any, shall be properly collected and treated so as to contorm to the standards
preseribed by MoEF/CPCB.

No wildhfe habitat will be infringed.

Environmental clearance 1s subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 from the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Otficer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mincral/dust takes place.

. Appropriate mitigative measurces shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the iineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby scttlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. ,
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and tacilities such as fuel for cooking, safe drinking water, medical health
care and sanitation ete,

- Ambient air quality will be regularly monitored at the site and the nearcst habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environmment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective

Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

-13-
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require prior Environmental Clearance as per provisions off EIA Nuotification, 2000 (as
amended).

28, Mining Officer shall submit the list of blocks satistying conditions stipulated above to
SEIAA Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environiment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In casc of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, {for any other administrative reason alter consultation with SEIAA.

7.In case ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, it any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution )-Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against (his environmental clearance shall lie with the National Green Tribunal |
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

feoh .
(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, TAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

e
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Additional Sceretary. MOEF, Parvavaran Bhawan” CGO Complex, Lodhi Road,
New Delhi—- 110310

Additional Chicl Scerctary.Revenue,Revenue & Forest Department.

Member Secrctary, Maharashtra Pollution Control Board,

The CCF, Regional Office. Ministry of Environment and Forest (Regional Oflice,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Otfice, MPCB, Pune

District Mining Officer, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Dircctor (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

3

(EC Uploaded on - 29 Jary 4.4)



& 7 .130 W e weR i

& 9
I e
AGH : @
e s go

SRR3R0

W'H'#-?ic

WA B

Frefam a1 . ey Rieattaer 9o 3 a1 . defiRr
AT U W 9.% . HOETEeL 0,033 =1
ST A . o AL AEE . g e v
7. 230 = MR e AT BT e
AT A B @ o .

e kW
oy Ty . - ST T S .

1

._.4 o1 AN GRS A M AT S
Uit SrEEe ST Wi ST TR
8T 0% (Y AN 3.

4 A1 = $22000

1 ALY

eI N i

(SHTTE) /

AT aE ¢ 0RO




Z F.03¢

1803 . |
VAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.120 OF VILLAGE- AMBALE, TAL-MAVAL. DIST-PUNE N ]
NAME OF OWNER - M/S NAMRATA STONE CRUSHER
MR.KIRAN MANOHAR KAKADE i £
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TOTAL AREA OF QUARRY-5584.849 SQ.M.
TOTAL EXCAVATION - 10649.945 CUM.

3763.231 BRASS

LEGEND
GUT BOUNDARY
QUARRY

1M CONTOUR

0.5M CONTOUR

NAME OF WORK:-

TOPOGRAPHICAL SURVEY OF STONE QUARRY N GUT NO.120 OF VILLAGE-AMBALE,
. TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.

‘SUB DIVISIONAL OFFICER D.M.O. COLLECTOR OFFICE
MAVAL, DIST-+ UNE

MINING BRANCH, PUNE

BURVEYED & PREPARED BY :-

BKPANMAND
AHSILDAR S.NO.- B8/4 PLOT NO43A, GUJARAT COLONY.
TAL-MAVAL, DIST-PUNE

KOTHRUD, PUNE-4 11038,

WG K
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NAME OF OWNER - M/S NAMRATA STONE CRUSHER

M/ P SHOWING EXCAVATED LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.120 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

\l
MR.KIRAN MANOHAR KAKADE % L
NOngH
SCALE:-1:1000
S
P p

01

01,

101,

G2 F.93¢

TE 7.920

e b B

TOTAL AREA OF QUARRY-5584.849 SQ.M.
TOTAL EXCAVATION - 10649.945 CUM.

- 3763.231 BRASS

LEGEND

GUT

QUARRY BOUNCARY

1M CONTOUR

0.6M CONTOUR

TR

NAME OF WORK:-
TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO.120 OF VILLAGE-AMEALE,
TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.

SUB DIVISIONAL OFFICER D.M.O. COLLECTOR OFFICE
MAVAL, DIST-PUNE

MINING BRANCH, PUNE

D DaY .
BKPANMAND
TAHSILDAR S5.NO.- B&4 PLOT NO.43A, GUJARAT COLONY,
TAL-MAVAL, DIST-PUNE KOTHRUD, PUNE~411038.
FOR BKPANMAND
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Hori.Scale 1:1000
Vert.Scale 1:1000

CROSS SECTIONS OF STONE QUARRY IN GUT NO.120 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - M/S NAMRATA STONE CRUSHER

MR.KIRAN MANOHAR KAKADE

Cutting: 198.986

Cutting: 150.980

Cutting: 43.549
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Volume Report of Stone Quarry of M/S Namrata Stone Crusher_Gut No.120

Sl. Section Previous Cutting Volume
No. From Section | Difference Width Area Previous Average Volume
Sqg. Meters Area Sqg. Meters | Cubic Meters
1 1840.000 - 0.000 40.000 43.549 0.000 21.776 0.000
2| 1850.000{ 1840.000 10.000 70.000 150.980 43.549 97.265 972.645
3| 1860.000f 1850.000 10.000 90.000 198.986 150.980 174.983 1749.830
4| 1870.000{ 1860.000 10.000 60.817 147.838 198.986 173.412 1734.120
5| 1880.000) 1870.000 10.000 56.015 133.124 147.838 140.481 1404.810
6 1890.000 1880.000 10.000 51.213 140.296 133.124 136.710 1367.100
7 1900.000 1890.000 10.000 46.411 157.468 140.296 148.883 1488.825
8] 1910.000f 1900.000 10.000 31.609 99.067 157.469 128.268 1282.680
9] 1920.000{ 1910.000 10.000 10.000 30.920 99.067 64.994 649.935
Total 10649.945
Brass 3763.231

X
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TREURA 2¢o faaien siemadt ol SedHot UgT ST el STHedTe UHSivand 5.

W FEH UG T ITFIHEICA U1 TH FUTET ST USRS sheted!
USRS VI B0 AT e qerH AREaTE WE veedr e fafice kvt
4361 79T TR el TG T UT AU SV G 379 STEIETE SR Hiaar I,
AT HIGT HRUAT AT SR ST YETUREHTAT TSR SRV HH o
et deg foha et Bia T I59 AT @E USedrE YA ang areel Tt
39T feATRTITE gt IR Yo e A,
3T T8 T A3 2T T I U TG,

30) UIER & | orqurcrel Aifedt fieer Seiuer, diei aifeies 9 ware sty aiAn It
T T8l TTehIc Jee.
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IR) AT IA GG Serell SV S St STt @ogar g STae Fegdl 3 T
VI TR 3T

3R) TSR fhar @ exaaicr fhar sifiewdifedt @ ARG IvWRUETET Heul  sfaeHed
FyIad ugies 30 T A HUEE! AU Thar 3@ FE FE, ARw
fopar Qo giETel oTR ATRY IUATHR W rEeiedr Wivean faeledn shivicEn

33) SO ST FEUd U3l QA el ST, W SN §d TSl ugErien
STUSHATHRTEAT de3t Fefeid STHeed] T SSTRHEER fhid Svam 33,

3¥) U Iqeled TSI WRugAr feetean sifiHier e styen a%d Sivrdre] T,
SURTATET Ve WU bR TG JTUETT A TR,
USATAT S TSN dser.

34) TEER T,

(@) & TRITHET TR oA, T AEa Meer eyt e g@& @
e gt R feeamg,

38) TR &1 G SHIHed ad YOl W FedHT IR Gag=a1 STaHY
@ty 7 °ar formme S WU AT ST e g HodrHEl swerr
A$HA, 3T HITE! A T T HAER! TN Fo S FFeIedT MOT @iAeT far
TSR T AT 93 318 TVSR Srehig e Wi Sivarg it Geid STHe 3Rl
FiorcaE faftre faumen wuaE sfusrarsg ot 9 fafie fobdt wa gneamer,
T ATHH=FTEAT T YT S,

W @RI SIS UgT SUAT STl S oY, YN [aET ST A

39) USSR BT SATeAT SRY ATeqehieAT Ve WHAR AedT ST TioRefAstrer g i
GRS AT Hefier aedeh Uy 3,

3¢) WUHMNIS SHA el Todrg Hivrdlel STHA GHTUEET 133K d @RI STHIAERE FiH!
WWWWW%WHWWW

TRER A1 WY @vem foaen e wwaren 9@t ®n 9d défua
SITHTYRSERER 30 WER R Fol AR 37T @R a1 AHTUReSERET FR FHerel
TS T, USIR WIVHIHIAT YEATT HIUATAT A ST SAHAT IR HI0ATEd Haifad 34-
wmmﬁ@%mmmmmmm qrl

W, Gelya Sufarii SifyeRl & HeRTe STHi Weqel Wiedl, 1RE& =1 Hefd ¥¢
T TRIIAR, 37T THIUTTE AT =AATEAGT A1G .

RUTSEAT ST WHTOTE YT ST WehRuTTet T[OTe]oT TedTel 93 e Tesiie i,
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3%) S HIUERE! HHA SAHAG TOTGET WX HOF STell e @ URR Hedel
e SREEIHER ST FA¥Ed HearaR ST THEH RIS Wieae Jod Ia.
¥o) TER & Y& sifufray g Fraw e wd weiva maera antor eifufran o fram ar s
% & TG MTHAH 3R hotedT Feud AT HehRaul qreid S,
() @TUT UHTT RUR,
(@) G T g faerg fam ekee
() ToRafeTeT Weu iy STrET USY Ve deldet ] el 31T hivrdret Sifufram
arfor fraw (dR) (@) S SR @omgT G Shetell 3@, df STHIA USRS
IYGITETH AT A,
() WU FRUAIgaT TSR @1 TRierdiehd e I Tid shitel.
() TUTIEaTEAT SEiadt USSR 8T geil dAneas siel AT il SEHeT B, ol
qrTIeTet fexas fegpm et arelt ot giafyeedt S,
¥?) () VITHATEAT A=A 3TH TR eTH WshI=arel 3a3 Hivreame! faviy vt fafafese sear
Felter,() et 7 (¥8) () (Th) & (Tahai) araEmet fafiee swvam ametedn vt
HIUTE! Y™ TeIRA fohar wrean sdiaiidy feren 2ifiediferdl Seore Shet e,
TeTm SRRt &1 UgeR e e garaidl siiTeRiieret g Aidteiear AT 30
feergreaT 3T 279 IeeTHATEEd SUGANT HRUARE! &ell faaRen SRR @ A
25T M7 3T FHTeAed SeAs-TaTad IUEAISHT HUAd el AR %, 99 RHR! ar
TFRANET iU A el v SR o o IR er Sy e fempang ¢
fearamear wemeda ¥ sRgEE ane. @ fafHfae Seear S e TER Ao
YR UG 7T HhedTd ST SHIeEMI 3T SeeTeA 0 T et ST STeN FienaH I
T SRl S At A 4 faum wemeda o SesAEed
SITdIe ST 1 AT HAEH GIAHA S@ie, 3T SeqHETSd QUiaut IUrEEsTEl
FHedl TR TR WH AEHR] WU el HTE el MV WRereAn o Soredl Eepis
TG STHIET FEGATH HhaTen! STHCATIHIU Jget A,
¥3) d99 AR 9 HI3 OEed, Sered e 9 Ryl aid s, @ |14
v/t @UTIEMREER YRS el
¥3) HITOT EETAT WOTHT ESIER Ulasl ooy S TurEl-e IeEA suarEEd
¥ .00/ fopcieaT WmuweR eiedl AOEaR Sidas 918 WSl &0 SHTHRS
TEIA.
%) WIS TSRO 87 3G oA, TETd &7 ATz WIVHTH HIa. ST ATl Taragr
@UTIETYIEhT TR,
¥W) QO FRTR URTTE &3 foehrd Wit (pMrDA) FIFT TET SATE SRSl STHTAT,
QIUYET AT TE BIset,
¥€) HIALE gla oo, ufvay faam dedls, g0 A9 waferoniawasd TR 81 & WA
WUTUET IRV ST/ ST BUIR Arelt S&faT BT,
¥\9) HIVTAE! QEgT F a1 WIUTYET W T 0D PR TRGT STUIT ATt 3Rl
¥¢) TIUET TSR 83T A1 SIET ST SE- 31Ul Teles HRAE Felel 3T9ad
QUUET YR VAT HETE FIHER T 38,
¥R) WETAT WIUUEIRIATS! I IMEATREIA TSHERIT TATeR0T ST Hodioh MTehioTr it
f&.03/23/R0%% ST Hidetedr 272! & ATl el Widd Seet 3R, o1 3T & 9Tt Se"ehRe Jdla.,
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ASSESSMENT AUTHORITY

Environmment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032,
Date:December 3, 2019
To,

Mr. Ranjeet Ramdas Kakade
at Gut No:110/1/A,110/1/B,111 & 115/4 (Part)nyIl Ambale ;I‘"’] Maval
= 4 zeu ~

Subject: Chavironment Clearancé. for Basalt’ ‘Stone Quarry of Ms. R M K Infrastructure Pvt Ltd; Gut
JECL  No:110/1/A,110/1/B, 111 &115/4 (Part) Vill.- Ambale Tal. -Maval” lst - Pune Maharashtra.

Sir, gr« I

Pune Maharashtra.

2=
This has reference to your cgmmumcatlon on the above menﬁoned subject. The proposal was considered as per the ElA
Notification - 2006, by the Sf‘ai:e Level Expert Appraisal Commxttee I, Maharashtra in its 167th meeting and recommend
the project for prior environmettal clearance to SEIAA. ‘lnformatxon submltted by you has been considered by State Level
Environment Impact AssessmenffAuthonty in 1ts 1176Lh meetmgsi”\ . 4

2. It is noted that the proposa] 1;§consxdered by,gEA -l ((el iscreenin g:c ategory 1 (a) as per EIA Notification 2006.
Brief Information of the project submitted l;{;'iyom'is as*bﬁ\"' ¥

1.Name of Project ﬁ«f; Mls. RMK Infrastructire PYELEU.
2.Type of institution =y Private ?z

3.Name of Project Pl‘oponent»__,r“_, 1| Mr;Ranjeet Ramdas'Kakade

‘Typc of project ¥ Not'ﬁbﬁh?:‘ablc

: w project/expansion in e:usung 7
\Umoderntzation/diversification|
ing preject

whe! environmental clearance
has b obtained for existing

W | Sy #

Maharashtra.

/ *"#"’" of the project Gut No:110/1/A,110/1/8,111 & 115/4 (Part),Vill.- Ambale, Tal. -Maval, Dist. - Pune ,

9 ka % = <N
"Village B oo 8 B |
Correspondence Name: = % § /s. R:M.KeInfrastructure Pvt Ltd & _
Room Number: et m it e e e Ml e
Floor: .| Not Apphcable

Building Name: ] || RMK.Square, ;
Road/Street Name: ] | Po-Vishnupuri, Talégaon - Chak"' Road.
Locality: S vE téle?aon Sm?i;ﬁ;h'i_lavaﬂalﬁka S
City: Pune, Maharashtra
{,‘u}x?ﬁfx‘e; ;2&;"5:’:“"" / Pune Municipal Corporation

Not Applicable

k‘;;g,%loﬁlj,?:g:f ssion/Plan 10D/IO0A/Concession/Plan Approval Number: Not Applicahle

Approved Built-up Area:

13.Note on the initiated work (If

applicable) No work initiated
14,LOI / NOC / IOD from MHADA/ :

Other approvals (If applicable) Not Applicable
15.Total Plot Area (sq. m,) 6.96 Ha
16.Deductions Not applicable
17.Net Plot area Not applicable

SEIAA Meeling No: 176 Meeting Date: September 27, 2019 ( ,;2‘{-/

SEIAA-STATEMENT-0000000831 )
SEIAA-MINUTES-0000002591 Shri. Anil Diggikar (Member
SEIAA-EC-0000002173 Page 1 of 11 || Secretary SEIAA)
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FSI area (sq. m.): Not applicable
111?;:(:!)58?!‘;0"05“ M Non FSI area (sq. m.); Not applicable

Total BUA arca (sq. n.):

Approved FS1 area (sq. m.):
Approved Non FSI area (sq. m.):
Date of Approval:

18 (b).Approved Built up area as per
DCR

19.Total ground coverage (m2) Not applicable

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open | Not applicable

to sky)
21.Estimated cost of the project 2000000
3
=
SEIAA Meeting No: 176 Meeting Date: September 27, 2019 ( ) _%4-‘
SEIAA-STATEMENT-0000000831 ) ; et .
SEIAA-MINUTES-0000002591 Shri, Anll Diggikar (Member
SEIAA-EC-0000002173 Page 2 of 11 || Secretary SEIAA)




1822

22.Production Details

Nooual Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Basalt Stone NA 17100 17100
23.Total Water Requirement
Source of water Not applicable
Fresh water (CMD): | Not applicable
Recycled water - ] 2
Flushing (CMD): Not applicable
Recycled water - :
Gardening (CMD); | ot applicable
Swimming pool
make up (Cum): Not a‘pphcable
Dry season: Total Water Pay : ;
Reqmrement (CMD)»‘ otwapp icable
, .3}'“ L e epeafd "W%r

e Tk

Fire ﬁg}\ﬁn ‘ -f“% 21\%
ot apphcablc

Undergro ndéﬁr@
tank{CNﬁ) f 4 '3«‘ ‘?

Fire fi ighting i
Over’hgad@,, ‘?fer
tank(( ~

Exqus treated water,

Sdu‘rce»of water {

mushm’g (ch)e

Recycled watpx;- e
Gardening (CMD): | "~

Swimming pool
make up’ cu

Fire fighting - j _"*“"r-';.?%%; —
Underground water‘?{ AT

tank(CMD):

‘| Fire fighting -
.ngrhead water

Details of Swimming
pool (If any)

SEIAA Meeling No: 176 Meeling Date: September 27, 2019 ( %’“
SEIAA-STATEMENT-0000000831 ) -
SEIAA-MINUTES-0000002591 || Shri. Anil Diggikar (Member
SETAA-EC-0000002173 Page 3 of 11 || Secretary SEIAA)
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24 .Details of Total water consumed

Farticuld Consumption (CMD) Loss (CMD) Effluent (CMD)

Water

Require | Existing | Proposed | Total | Existing | Proposed | Total | Existing | Proposed | Total

ment

Domestic - 1.0 1.0 - 0.2 0.2 - 0.8 0.8
11 ‘u 1strial

Beotis - 10.0 10.0 10.0 10.0 - 0.0 0.0
Gardening - 12.0 12.0 12.0 12.0 - 0.0 0.0

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

2-5 meters below ground level

Size and no of RWH
tank(s) and
Quantity:

Location of the RWII
tank(s): " 129

Quanmy of recharge
pits

Not Applicable

Slze of recharge pits

Not Appﬁcaﬁ}’é

Budgetary allocation
(Capital cost) :

| Not Ap]
2 £ W

Budgetary allocation |, .,

(0 & M cost) :

Details of UGT tanks

ifany

s J
) P

26.Storm water
drainage

Natural water 1
drainagie’ pattern: . -

A0

; Thp*qlo“’"dnbeareg‘zls towar;fé so&ﬁt{lh. ’I’hﬁ runl;off Vél]l be mdmtaui\edh
din rainga oun equarry oundary to maintain the{
namm’ﬁ% “ttgé%

G I

Quantity of storm
water: v

The maximum.of 1825 4 m3/duy§f»storm water will be generated withm |

Size of SWD.

.| the lease‘area whith will bé-drained through the garland drains.
‘Thexrun-oft mllhemonnected to the garland drains. 5

.Sewage and
V\7aste waler

Sewage generation
in KLD:

STP technology:

- Capacity of STP

(CMD):

Location & area of
the STP:

Budgeta allocation
(Cap S{ta’l rc);;st)

Budgetaty allocatiou
(O & M cost):

SEIAA Meeting No: 176 Meeting Date: September 27, 2019 (
SEIAA-STATEMENT-0000000831 )

SEIAA-MINUTES-0000002591
SEIAA-EC-0000002173

Page 4 of 11

Shri. Anfl Diggikar (Member
Secretary SETAA)
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28.Solid waste Management

Waste generation

Waste generation in | Waste generation: | Not Applicable

the Pre Construction | pigposal of the

and Construction | gonstruction waste | Not Applicable

phase: debris:
Dry waste: The overburden / mine wastes i.e 200 T/A will be back filled in the pit.
Wet waste: Not Applicable
Hazardous waste: Not Applicable

Budgetary allocation

k ilal cost and

cost):

in the operation |Biomedical waste (If :
Phase: : applicable): Not Applicable
STP Sludge ;
sludge): ge (Dry Not Applicable
Others if any: ngrb“ugi_en Wil backfilled in the mine pit.
Dry waste: INA| The overburden lmmg Wastes i.e 200 T/A will be back filled in the pit.
Wet waste: S\ Y| NotApplicable — <
Hazardous waste: | Nat:Applicable
Mode of Disposal |piomedical CHE e gAY
Of waste: appucah)e) ?ﬁ .'( NOt Apphcable
STP Sludge (Dr
slud}%)\g IY‘ St Appliga‘g:;
Otm(ﬂ: Overburden will be backfilled inthe mine pit area.
LocpBligh(gix J) Overb dﬁ}_f wﬂ{gbe backﬁlled in the mine pit area of 0.070 Ha
Ar Area for the storage@l;_- - AR L
requirement: ?rféﬁtgl:& other '}
Area for machinery:

Capltal

Costiy,

SEIAA Meeting No: 176 Meeling Date: September 27, 2019 (
SEIAA-STATEMENT-0000000831 )
SEIAA-MINUTES-8000002591
SEIAA-EC-0000002173

Shri. Anil Diggikar (Member
Secretary SEIAA)

Page 5 of 11
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29 Effluent Charecterestics

Serial Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
1 Not Applicable App’;’,ggble Not Applicable Not Applicable Not Applicable
Amount of effluent generation :
(C;\r(!)D): g Not Applicable
Capacity of the ETP: Not Applicable
Amount of treated effluent PR
recycled : Not Applicable
Amount of water send to the CETP: | Not Applicable
Membership of CETP (if require): | Not Applicable
Note on ETP technology to be used | Not Applicable_ /\ 4

Disposal of the ETP sludge Not Appl;agl;lgg

-~

SEIAA Meeting No: 176 Meeting Date: September 27, 2019 ( . -
SEIAA-STATEMENT-0000000831 ) - P
SEIAA-MINUTES-0000002591 Shri. Anil Diggikar (Member

SEIAA-EC-0000002173 Page 6 of 11 || Secretary SEIAA)
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30.Hazardous Waste Details

NSuel;igér Description Cat UoOM Existing | Proposed Total Method of Disposal
: Not Not Not Not Not 1ios
: Not Applicable Applicable | Applicable | Applicable | Applicable | Applicable Not Applicable
31.Stacks emission Details
Serial : : Fuel Used with from mierna Temp. of Exhaust
Niiabor Section & units Quantity Stack No. ground diameter Gites
level (m) ()
; § Not Not Not §
1 Not Applicable Not Applicable Applicable | Applicable | Applicable Not Applicable
32.Details of Fuel to be used
NSuer;l}i’lir Type of Fuel AN E!?iéting ; Proposed Total
1 Not Applicable . NotApplicable. Not Apphcable Not Applicable
Source of Fuel Q‘ aprplii‘.‘mE':? Te 5 .
Mode of Transportation of fuel to:site \}" I){gthpphcable 2

oy A 33¢ ‘Eﬁérqv
Source-of power b5 S
supplys i & Not Appllcable

During Construction | * i‘i-;" Eﬂ N £ 4§
Phase “‘(Demand 3 {Not~
Load )*’3; ‘%m

DG ‘set’as Power
back-u&
construction phase

During Operatio
‘phaseé {Cb“ime;g: 3

0ad): vf:.a-{:\‘

During Operation = | 7. W
Phase (Deﬁxand"%%k Not'Applicable  © « :

Transformer: | . . igyféf;ﬁpplicable‘mx

DG set as Power g ‘.3 —
back-up during ot,Apxﬂlcable\
operation phase:

Fuel used Not Applicable

f&tsi(ﬁl % gg;% ‘
: e 8

Not Applicable ‘ ; : Tt a8 %
Lk 36"D“’é“t5‘fil?i‘:alculﬁtldm1 x % of saving:
Nsu";;iflr Energy Conservation Measures Saving %
1 Not Applicable Not Applicable
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
Sprinkling will be done on haul roads, mist sprinkling
Dust will be done to keep the stone wet to prevent escape
Pollution - of fugitive emissions. Approach roads will be hlack
topped. A thick green belt will be maintsined around
the lease area & on both side of haul roads.

SEIAA Meeting No: 176 Meeling Date: September 27, 2019 ( ,.."»-/
SEIAA-STATEMENT-0000000831 ) o
SEIAA-MINUTES-0000002591 Shri. Anil Diggikar (Member

SEIAA-EC-0000002173 Page 7 of 11 || Secretary SEIAA)
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A thick green belt will be maintained around the
Noise . lease area & on both sides of haul roads. Appropriate
Pollution PPE's like ear muffs & ear plugs will be provided to
workers exposed to high frequency noise.
Solid The overburden will be used for green belt
Waste - development, Surplus will be back filled in the pit &
Pollution afforestation will be done.
Solid The overburden will be used Iortgreen belt
Wasle - development, Surplus will be back filled in the pit &
Pollution afforestation will be done.
Budgetary allocation | Capital cost: Not Applicable
(Capital cost and
O&M cost): 0 & M cost: Not Applicable

38.Environmental Management plan Budgetary Allocation

a) Constructlon phase (with Break-up):

Serial -
Number Attributes
1 Air Pollution
2 Noise Pollution
3 Sewage Pollution .
b
Serial e g N‘Cap:tal cost Rs, In«» %’Opemtional and Maintenance
Number Component Description a e Lacs ‘l;h_u,gcost (Rs. in Lacs/yr)
; : Black topp mg of i = ;;*;:t:
! Air Pollution approach road ¢ }.g%lgél‘hs | e 0.15 Lakhs
2 Air Pollution Sprinkling of wa t~"  1.0Lakhs
o] 8
Reclamation of pit- Mf 5 fac | S8
& orestation will b e che - A58 | BN
: aree/Overburden s | “done in the pitare gt de b 1T
““|'septict tank followedb ST
4 Sewage Pollution « soakpit will e~ 1.0 Lakhs
. provided
5 Air & Noise Pollution Thl%‘z%‘:&ﬁ g’:égmu 0.2 Lakhs
39.Storage of chemicals (i (Sn‘ga%nable‘exploswe/hazardous/tox1c
Maximum Lt
Stora
: ’ i Source of Means of
Description Status Location = == C;g)gfz!.y s 3P % upply | transportation |
{ 1 1 Not Not Not :
Not Applicable Applffﬁhlej NotApphcable : Apphcable Applicable Applicable Not Applicable

No Information Available — =

SEIAA Meeting No: 176 Meeting Date: September 27, 2019 (

SEIAA-STATEMENT-0000000831 )
SEIAA-MINUTES-0000002591
SEIAA-EC-0000002173

Shri. Anil Diggikar (Member
Page 8 of 11 || Secretary SEIAA)
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CRZ/ RRZ clearance ;
obtain, if any: Not Applicable

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

There are no protected areas within 15 km of quarry site,

Category as per
schedule of EIA 1(a)
Notification sheet

&o;x;; cases pending | ;.. Applicable

Other Relevant

Informations Not Applicable

Have reviousl

subm ttedp = y"*‘%

Ap lication online
OEF Wehz;‘w

Date of onlinq

submlsslon ® 4 */

3. The proposal has been consld ere hySEIAA in its 1 Gth meetin dec{ded o accord environmental
clearance to the said projectun er rovisions of gimnment pact Assessment Notification, 2006
subject to implementatiog,of thﬁ;t;oélo g terms and"coml tions: :

.‘~

Specific Conditions: “ i A ‘: 1
1 PP tokdevelop 7. S‘mer.el w;if green h‘élt'a]ong theépenphery in the safety Zone, the mined pits will be

created as water reservoirsiwithiall nec’ess“ary?afeti’ ‘provisions.

PP to énsure that, the quarrying'is. above the level of aquifer to avoid the ground water

| comammahould dation of wat o{aqu1fet PP to take adequate measures/precautions to avord
contamihation /dégradation of gmun

} PP to implément% ne clusure lan as provéd by the competent%uthomy PP to provide dry wali of around
: e one meéter along with n.%’@ge ing'to lhem;x%ng lease area to ensure safety of animals and humans,
i v PP to obtainall nec Nomemwsldn“sﬁom the: competent Auﬁhonty before commencing any work on
; proposed B e e
b - v PP to ensure.rio stream is-diverted due to proposed quarrying activnty
§ VI PP to ensure thal mioin g/ Joading:uCtivity shall be restricted day hours time only. No mining activity shall
r, = ,}\ be carried out éﬁér&’umet;nd before'sunirise.. o
3 A L5 i No mining shall be c%medohf‘in»the safety zone.of any structures exists in the vicinity

The lease holder shall obtain ne necessaryip r permissioris from the competent Authority for withdraw of
requisite quantity of ground/surface water, if raqulked for the proposed project.

o e

Waste water, if any, shaﬂ be properly collected and treated so as to conform to the standards prescribed hy

MOEF/CPC
[ N‘Wﬂd life b habxtat sha]l be mfnnged e e, §
PP to. "Ilg at Py A all not be used for par] 5] sdeployed for transport of minerals.

PP: io‘mamfﬁ\n thﬁoaﬁs*m 2 condiﬂorf‘that wﬂl not generate dust pollution. Dust control measures like
water sprinkling, road maintenance to be carried out.

PP to énsure to take necessary mitigation measures to preVent adverse impact of mining activities on ncarby

XIII settlement,ff‘bﬁ: aintenanceof DU 4 tion of minor minerals is to be
undertaken, éﬁaﬂ‘b% ried our re %«u’ﬁfv‘sfgm g‘ﬁmld veﬁlen‘ce to the villagers.

X1V PP to provide first aid fac proposed s £

XV PP to take measures to keep noise levels below the prescnbed limits of CPCB

XVI PP to make available funds for EMP and maintain separate accounts for this fund. This fund shall not he
diverted for any other purpose.

XVII PP to make provision for housing the workers at site, if reamred with all necessary infrastructure and
facilities such as fuel for cooking, safe drinking water, medical health care and sanitation etc.

XVIII PP to provide adequate measures to ensure the stability of the benches formed during mining activity to
ensure safety of the people.
PP to adhere to the provisions stipulated Maharashtra Minor Mincral Extraction (Development and

XIX Regulation) Rules, 2013, guidelines issued by MoEF&CC and any other legal requirements as applicable to
the proposed activity.

XX PP to make available funds for EMP and maintain separate accounts for this fund. This fund shall not he

diverted for any other purpose.

PP to ensure strict compliance of all conditions stipulated in the Environmental Clearance. The District

XX1 1Collector should strictly monitor the compliance of the conditions stipulated in the Environment Clearance
etter.
A et
SEIAA Meeting No: 176 Meeling Date: September 27,2019 ( " 5:,45)"‘
SEIAA-STATEMENT-0000000831 ) o
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XXTH PP to ensure that there is no damage to any fauna and its nesting close to the proposed mining area.
XTI PP to prepare and implement CER plan in consultation with the District Authority as per OM issued by
: MoEF&CC on 01.05.2018.
YXIV PP to carry out multiple air monitoring on the nearest habitat and agricultural sites to ascertain the impact
’ of alr pollution due to proposed mining activily and to provide adequate mitigation measures.
PP proposes Jackhammer drilling in proposed quarry. The jackhammer drills produces more noise and do not
XXV have inbuilt water injection system. PP to ensure protective measures are provided to reduce noise exposure
and dust emission due to drilling and blasting activity,
YNV PP to provide movable toilets/ bio toilets to the workers working in the area and the sewage generated shall
" be properly collected and treated so as to confirm to the standards prescribed by MeEF&CC and CPCB.
PP to submit details about the safety measures to be undertaken for workers and surrounding habitats
XAVII during mining activity. PP to appoint qualified fore man as a Mine Manager approved by Director General of
Mines to ensure safety of the staff/labors appointed at mine site.
XXVIIT No hill cutting should be allowed during the quarrying. 3
ANIX Blasting, crushing and transportation of crushed material should be carried out under covered conditions to
L avoid any kind of dust pollution. .7 %, A%
XXX PP Shall employ dust suppression measures by use of svater sprinklers, foggers etc.
XXXI The PP shall undertake 2 rows of tree plantation along “@;\F']ez}?gboundary.Dust absorbing trees shall be

planted. ot § LY

¥ e it &

General Conditions:

I

1. The validity-period of thie EC will be for.7 years as per MoBE&CC. Notification dated 29th April, 2015 but
limited to perind-of lease. 2. No hill cutting should be allowed duri =“quarrying. No aquifers should be
disturbed ¢ither by blasting or by quarfying:3. Blasting crushizmi -ansportation of crushed material
should be carried out under covered conditions to avoid any kind'of d {;‘oﬁu on. 4, PP shall employ dust
suppression measures by use of waler Sprinklers, foggers etc. 5. The PP shallindertake 2 rows of tree
plantation along the lease houndary. Dust@bsorhing trees shall E’a\gan 6. /Quarrying allowed only in the
recharge zone of hills, not in run off or storagezone. For this purpse, GSDA'should be‘involved to carry out
intensive geophysical survey to identify sich.réckarge zohe where quarrymgcan be allowed. 7. The mining
plan shall be approved firstbefore initiating any mining,operations. 8. D%pg?e of sewage from quarry sites
£
i

should be strictly controlled 9, The quarreston nches of 60 sl the cut, 6 m depth in cut and
6 m for .Ll:u:s1 ben{ﬁ21 bl().nNo g(\imipti}i‘ig@f material’s ”"ﬁﬁéﬂaﬂowez% in the water.i¢ xligf:f:! of Iiia,llas« illi I&ln 4

varrying shouid be allowed in the run- a0 areas. 12. r on is completed, the
gxisrt}z:; gits on site must be filled up gi.:%?ﬁ%osum gmst be ‘and certified by the Dig)n'lct Mining
gfﬁceri_cshlgntqgja t:tl\callbbe Qllp‘m .,-;r. orsaluman y;;{:ytivi _.&3. =

istrigt Collgctor e bank guarantee- ! % annual royalty, whichever
higher, for the giver lease {!‘gm\ 1€ leasé holderto ensare thecon he conditions stipulated, In
caso of violation of stipulated conditivns by.profect’proponent bank e 50 ohtained shall he forfeited
it e i T, deiihclont oo ST e nlont (o oo 2. o prevens dht

at there is nofauna depsndent on the'd ose ] or.ifs.nksting. 15. To prevent dus
p.[x{]tic\lﬂate gsatter' pp(lilu}mﬁxt thﬁ-luf_qse holde{ﬁsh ggi{ﬁi ”tr% plantatio %‘?n maa%gn& ﬁnmfthzcl‘soungary
of the leased-arga-éndalso on either side of the Yoad leading o the quarry from the glready surfaced road.
16. District Collector to énsure that'th ,%l%{viﬁlﬁg&‘?sﬁpulm%?;% liarashira Minor l&ﬁl},ergls Extraction
(G%egetopmenlt and Re: 1aut§.j%)i‘l}‘g§:s i}!:n I be strictly, cjli‘ergd t}x—g 1'{5 Thbg cghnﬁ uraht;?fx of be“if,‘ﬁf should be:

egrees slope in the ¢ y mi-depthdor.cul &%%ﬂ‘ i or the bench. PP shall ensure no .

quarrying is carried out'in‘forest or zu ngle.No wa frswrces shall be affected due to quanying activity. | -
All labor engaged in quarrying will be pro igg%‘i\m protective gears like mask, helmets, boots etc. 18. I
District Collector to ensure that distance be ‘one lease area and another lease area or clusters of lease.
area is more than 500 m. 19, Project Pro?onen't‘lo ensure that vehicles trans ?othrtin stone should not be
0 e

overloaded beyond stated capacity. also to ensure that there is no violation o on'ble NGT, Hon'ble

Supreme Court order given in related matters. 20. PP to prepare Mine closure plan@nd get it approved by
th competent authority, PP will be held responsib non-compliance of the conditions
stipulated in the Environmental C’?éfﬁw“ﬂﬂdﬁh @ﬁ' eqal actio ‘Environment (Protection)
Act of 1986. 21. Transport of stone sh € properly. ed with Tarpaulin and it

ard measures during

ct0f 1986.21. Transport's ;1&%‘9&. SLE Y
should nat be overloaded.22. The lease ho de?ﬁslﬂl artake 3 _
extraction of material and ensure that due {o this a'ctivxag. the hydxv?set’)log' al regime of the surrounding
area is not affected. The depth of quarrying should be above the levels of aquifers to avoid the
contamination/ degradation of water quality of aquifers. Régularamonitoring of ground water level and
quality shall be carried Gﬁ&}gjﬂﬂﬂdﬂ}@g %e ] 4 ning.operation. if at any stage, it is
observed that the groundw: ter table is. d » mining ﬁi tx;*n‘e‘cessary correclive
measures shall be tarried out. District Col ensure this. 23. Effective safequards,

e.to air pollution and having high
transfer points. Water sprinkling

such as regular water sprinkling shall be carried out in‘ciitica -

levels of pgrﬁtulat“é ma?tner s‘ucg és‘Ioadin%anﬁnloading point and all tra Spri

shall also be carried out on haul roads. It should be ensured that the Ambient Air Quali%\pammet;ers
conform to the norms prescribed by the Central Pallution Control Board in this regard. The status of
implementation of measures taken shall be reg-grted to Environment Department. 24. This environmental
clearance is issued subject to obtaining NOC from Forestry & Wild life antgig including clearance from the
standing committee of the National Board for Wild life as if applicable & this

necessarily implies that Forestry & Wiid life clearance granted
separately on merit. :

environment clearance does not
to the project which will be considered

The environmental statement for each financial year ending 31st March in Form-V as is mandated to he
submitted by the project proﬁmnent to the concerned State Pollution Contro! Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respéctive
Regional Offices of MoEF by e-mail. ' :

SEIAA Meeling No: 176 Meeting Date: September 27, 2019 ( g’
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the ‘project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-comphance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate apprepriate legal action underEnvironmpntal Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not lmplemented to the satisfaction of the department or for that matter, for any
other administrative reason. .

7. Validity of Environment Clearance The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department tor
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional euvironmental‘pm;ecuon measures required, if any.

9. The above stipulations would be enforced .amx)ng 0 under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Controlof Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazai usMgstes (higna ement and Handling) Rules, 1989 and its
amendments, the public Liabilm % nc 991 and it mendments

10. Any appeal against this Enviro ice ehall lie with thp Natmnalm(lreen Tribunal {Western Zone
Bench, Pune),New Administraﬁv‘e ildfn lst}‘!oor, D-, Win Oppo“site Council Hall, Pune, if preferred,
within 30 days as prescribed u@ {r Section 16 of the Na\.lona Green Tnbudal 2010.

0% Tl

Copy to:
..SHRI JOHNY JOSEPH, CHAIRMANeSEIAA
. SHRI UMAKANT DANGA’l;ﬁHAIRM N-SEAC-I
- SHRI M.M.ADTANI, CHAIRMAN-SEAC:II

. SHRI ANIL .D. KALE. CHAIRMAﬁ WAC)H

. SECRETARY MOEF & CC -~
. 1A- DIVISION MOEF & CC */% ol
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Read:- 1) Original order from this office no.

Mining work/SR/01/14, dt. 29/09/2014
2) Application for renewal of mining lease
dated 14/05/2019 of M/s. Namrata Stone
Crusher Pro. Mr. Kiran Mohanrao Kakade,
Indrayani Colony, Talegaon Station, Taluka
Maval, District Pune.
+ 3) Maharashtra  Minor Mineral Mining
(Development and Regulation) Rules, 2013
4) Hon. Principal Secretary, Environment
Department State Level Environmental Impact
Assessment Authority (SEIAA) letter no. SEC/
2013/ CR/201A/TC-2, dt. 24/01/2014

Collector Office Pune

Mining Branch

No.Mining work/SR/N/10/2019

Pune, Dated :- 01/06/2019

Sub:- Regarding lgrantigg permission for
réne“@ of mining lease Land

At Mauje Amble, Ta}ukgMaval. No. Area 2
H 110/2.07.3 r !

ORDER
M/S. Namrata Stone Crusher by Pro. Mr. Kiran
Mohanrao Kakade, Indrayani Colony, Talegaon

Station, Taluka Maval, District Pune from this
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office order no. Mining work/SR/01/14, dt. As
on 29/09/2014 land at Mauje Amble, Taluka
Maval Area 2 H 110/2. 07.3 r Mining lease was
granted in area for a period of 05 years i.e.

ending on 31/12/20109.

Which means Namrata Stone Crusher by Pro.
Mr. Kiran Mohanrao Kakde has submitted an
application dated 14/05/2019 and has requested

to renew the said quarry for the next period.

This office was informed about the calculation of
the area and submission of the report, to Mr. B.
K. Panmand (Private count holder), Namrata
Stone Crusher Pro. Mr. Kiran Mohanrao Kakde
has calculated and submitted the report, in
which it is seen that the licensee has mined

22008 brass minor mineral. By perusing the
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reconciliation letter from Tehsildar Maval, it is
seen that the applicant has collected a royalty of
56975 brass till today. That is, the mining lease

holders have no government to come to.

Similarly, the mining lease holders are required
to mine 10,000 brass minor minerals. His royalty
as per the prevailing rate (Rs.400/- brass) is to
be collected by the Government as fixed rent.
Affidavit is submitted on stamp paper of Rs.
200/-. An affidavit is submitted that all terms /
conditions of Rule No. 3 to 57 of the Maharashtra
Minor Mineral Mining (Development and

Regulation) Rules, 2013 are binding.

Also since the mining lease holder has submitted
the Environmental Impact and Mining Plan, I,

Ramesh Kale, Additional Collector, Pune, in
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accordance with the authority vested in me
under the Maharashtra Minor Mineral Mining
(Development and Regulation) Rules, 2013 for
the said mining lease for the next 5 years from
the date of expiry of the earlier order i.e. on 30

Granting renewal for the period ending 12/2024.

Terms and Conditions:-

1) The original order of this office no.
Mining/SR/01/14, dated 29/09/2014 as well as
the terms and conditions of the Maharashtra
Minor Mining (Development and Regulation)
Rules, 2013 and the terms and conditions of the
Department of Environment dated 24/01/2014

shall remain binding on the mining lease holder.
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2) It will be mandatory to enter into mining
lease agreement within 60 days from the said

order.

3) In case of breach of any of the terms and
conditions in 1 and 2 above, the mining lease
granted shall be canceled without giving any
notice and the mining lease holder shall be liable

to action as per prevailing rules.

4) Mining of 10000 brass per annum as per
mining plan of demand area Rs. 200/- as per the

affidavit given on stamp paper of Rs.

5) The right to cancel the mining license

without any prior notice is reserved.

6) Hon. National Green Arbitrator, Western
Division Bench, Pune to ensure that no violation

of the terms/conditions of the mining lease order
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is made in order to avoid environmental

complaints.

Signature/-
(Ramesh Kale)
Additional Collector, Pune,

To,
Namrata Stone Crusher Pro. Mr. Kiran Mohanrao

Kakade, Indrayani Colony, Talegaon Station,
Taluka Maval, District Pune

Copy,

1) Sub Divisional Officer Maval-Mulshi, Sub
Division Maval

2) Tehsildar Maval for information and
appropriate action.

Do the leaseholders comply with the terms /
conditions of the order or how? Also instructions

should be given to the concerned Talathi and
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Mandal Officers to verify whether the royalty of
the secondary minerals mined from the approved
mining lease area is collected by the government

as per the prevailing rate at that time.

Copy:- Director, Directorate of Geology and
Mines, Government of Maharashtra, Mineral
Bhavan, 27, Cement Road, Shivajinagar, Nagpur
- 440010

(Dr. Suyog A. Jamtapu)
District Mining Officer
Collector's Office Pune.

District Collector Upper Distt

*

(Signature of Hon'ble Additional Collector So

Pune)

Copy:-
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Mining Belt Approval for General Mining)

Ref.:1) Mining and Minerals Regulation and
Development Act, 1957.
2) Maharashtra Land Revenue Act, 1966.
3) Maharashtra General Mining Digging
Development and Regulation Rules, 2013.
4) Letter dated 03.08.2019 of Hon’ble Principal
Secretary. State Environment Incidents

Assessments Authority (SEIAA).

Collector office, Pune,
Mining business department
No. M/SR/34/2020

Pune-1, Dated 20.12.2021.

Sub.:- Mining belt approval.
At Amble, Tal. Maval, Dist. Pune, Group
no. 110/1/A, 110/1/B, 111 and 115/4
admeasured total O06H 96R for Mr.
Ranjeet Ramdas Kakde, R.M.K.
Infrastructure Pvt. Ltd.

Order
Mining license is passed for two years under

order dated 20.12.2019 of our office for including

113
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group no. 110/1/A, 110/1/B, 111 and 115/4
admeasured total 0O6H 96R At Amble, Tal. Maval,
Dist. Pune, for Mr. Ranjeet Ramdas Kakde, RMK
Infrastructure Pvt. Ltd., RMK Square, Post
Vishnupuri, NMV Poly technique, Talegaon Station,
Tal. Maval, Dist. Pune, as authorized under Part-2
Rule 14(1)(2) of Maharashtra General Mining Digging

Development and Regulation Rules 2013.

1) Mining licensor is required to follow
Maharashtra General Mining digging
development and regulation rules 2013 and

Maharashtra Land Revenue Act, 1966.

2) Mining Licensor is required to follow rules
orders, conditions prescribed from time to time
by government and upper collector pune

regarding general mining .

3) Mining agreement is require to execute in 60

days from this order. To submit copy of plan on

114
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carrying survey with own expenses through
concerned Tahsil Inspector Land Records of
property passed under mining lease for same.
Mining holder is require to filed application
with depositing urgent fee with Tahsil Inspector
Land Records for said survey in 15 days from
this order. Otherwise mining and license
passed shall be terminated automatically and
he shall get it no refund for same considering
mining holder is responsible for delay caused

for agreement.

The grantee could not start digging without
executing mining deed. Penalty action shall be
taken under Section 48(7) of Maharashtra Land
Revenue Act, 1956, regarding general mining
digged  considering  said  digging has
unauthorized if observed digging started before

agreement registration.

115
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Grantee should pay the surface rent not more
than land revenue and sub-cess thereon are
chargeable for the land and rate mentioned
under mining deed as prescribed by collector

for surface of land used for mining by grantee.

Grantee should put marking and pole of
boundary required to show the land allotted for

mining and to maintain it in good condition.

Grantee should follow provision of any act
applicable than regarding points affecting
safety, help and amenity of public or employees
working for mining of grantee and mining
business and should respect the legal rights
regarding road water and other present
amenities for same. And not to cause
inconvenience of anybody by dust spreading by
road used to transport it and mining property

under provision of rules and order for mining.

116
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And grantee should submit no objection
certificate of Maharashtra Pollution Control
Board if want to install crushing machine and
other machineries for same and should follow
strictly its terms and conditions and should
submit Xerox copy of said no objection

certificate with our office.

Grantee is binding to comply with following
points to control the pollution caused by
transport of mining and if installed crushing

machine at mining property.

A) To provide immediately water sprinkling
process to crush soil from stone by crushing

machine and to run it continuously.

B) To sprinkle water regularly on road on
mining and from main road to mining road not

to spread the dust.
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C) To plant and develop properly trees each at
20 ft distance sufficiently at road side and at
labour quarters at 50 per hector at boundary of
property passed.

D) To transport stone machine mining on
digging stone in quarry from Sunrise to sunset
only. Not to carry any business of mining and

transporting in the night.

Designated officer could terminate his mining
lease and its consideration shall be seized fully
or partly if the tenant or his transferee or
transferor not pass the permission to visit or to

inspect any mining property under Section 13.

Grantee should report fully regarding all
accident to concerned magistrate and district
superintendent of police through Hon’ble

Director mining safety Margaon, Goa.

118
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A) Report submitted under case by Town
Development and Assessment Department
Pune.

» To confirm the referred property is out of SO0
meter distance form  developed and
civilization process zone.

» Mining business is not permissible at the
environmental sensitive zone.

» It is require to confirm referred property is
out of minimum half KM distance from

national/state main highway.

‘//

It is require to confirm the referred property
is out of minimum 500 meter from historical,
important, religious and fort destinations.

» Tree is compulsory to plant as required at
property referred for environmental re-

establishment and to maintain balance.
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» It is require to confirm present approach
road of proper width is there to transport
mining at property referred.

Environmental no objection certificate is

Y

require to submit from Maharashtra Control
Pollution Board before starting mining
business at property referred.

» To follow strictly blasting rules of
Maharashtra Small mining products before
starting mining business at property

referred.

\ 74

It is required to confirm whether referred
property is out of 1 KM distance from

heightide line of river, big drains

B) Transport pass is binding to submit every
time for each vehicle certified by designated
officer to transport stone, soil, sand from
property passed by mining holder, penalty

action shall be taken under rule there
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considering full general mine is unauthorized of
the said vehicle, if did not get transport pass for
the vehicle, and mining holder is required to
maintain daily business register of general
mining sold and transported digged, said
register and other accounts documents is
binding to submit at digging place for Upper
collector, district mining officer and earth
science and mining business directorate
inspection officer, otherwise this mining deed

shall be terminated.

Government is free from any claim of tenant to
get its loss compensation if observed later no
land was available to lease passed for mining

for tenant.

Tenant or his transferee of transferor should
not construct any building against any order

passed by any officer authorized to pass such
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order or any such as authorised the officer for
land passed for mining or provision of any act

applicable then to construct building.

11) Government is authorized preferably to
purchase general mine getting at said land
passed for mining.

12) State government or central government has
reserved right to pass any road, railway, canal
or water source or electricity or telephone line

at land passed for mining.

13) The following conditions are binding for tenant
in own authority of Collector, Pune besides

above terms, conditions of government.

A) Grantee should deposit full royalty of mining
carried with concerned Tahsildar after
minimum every six months, but tenant could
deposit royalty any time and from time to time

in less than six month also as convenient for
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him, but tenant is not compulsory to deposit

royalty before six months.

B) Tenant should submit no objection
certificate on stamp paper executed before
notary or tahsildar on  passing loss
compensation amount of land for landlord if

started mining on private land.

C) Tenant not to cut or dispose tree, etc.
banned to cut under rule without permission in

mining property.

D) Tenant should not carry digging at property
prohibited if any for government authorized

purpose on passing permission.

E) Tenant is require to be responsible fully not
to carry digging in property of government
open, cattle field or any other kind of forest or

protected or reserved near boundary of property
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passed under lease. Otherwise such mining
business shall be considered as violation of
forest protection act, encroachment of
government property and lease shall be
terminated without serving any separate notice

for mining.

F) Tenant is required to protect boundary with
digging sufficiently and compounding properly.
Otherwise tenant is responsible if occurred
accident on following human, animal in digging
and he shall declared entitled for action under

rule and mining deed could be terminated.

G) Tenant should indemnify the government
separately if occurred dispute, court matter of

tenant with other person regarding mining

property.

H) Government shall possess mining property

with quarry thereon and all mine remained in
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the quarry on terminating lease period or if
terminated the lease and all property at such
place shall be taken in possession of

government on seizing.

[) Government may refer the authority to
possess all quarry at mining property, campus,
all zone as required for business, machinery
thereon, etc. If the war or emergency is

declared.

Tenant shall calculate said payable amount
under own business to pay the royalty payable
and accordingly shall deposit from treasury.
Tenant is binding to deposit different amount of
royalty as asked by designated officer on

assessing finally.

Simple interest shall be charged at rate 15%
yearly before depositing other amount payable

for said royalty and binding business on
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payment made late for other amount payable
for royalty and mining business from 68 day on
crossing date fixed by government to deposit
other amount payable for royalty and mining
business by officer authorized without
prejudicing any provision provided under said

rule.

Tenant shall submit quarterly return under
Form-T with designated officer and director for
period ending on 30 June, 30 September, 31

December, 31 March.

Tenant shall pay annual rent fully as asked by
government from time to time for each calendar
year and as fixed from time to time by
government if passed permission for tenant to
take mining more than one from the said
property. Accordingly he shall deposit such

separate approximate rent for each such
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mining. But approximate rent shall be revised

once every after three years.

Approximate rent not payable for first three
months on executing lease.

But further the tenant is entitle to deposit
approximate rent of each general mining of royalty,
whichever is more, but not both.

But further approximate rent is not payable for
first three months on started lease.

17) Tenant shall deposit sub cess of non-
agricultural assessment of said property and
land rent for each calendar year for permission
granted to carry mining for property. Tenure
calculation shall be made with retrospective
effect from the date started the lease and for
period, were not received permission to start

mining for property.
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18) Tenant shall start mining in three months from
date of starting lease on passing permission for
proper purpose by designated officer and shall
transfer and conclude business duly and
properly confirming safety of mining labours,

protection of mining.

But government may terminated such
mining lease of any property or may close on
serving proper notice of 30 days to tenant for
benefit to confirm safety of building, memorials
of other structure or to avoid danger likely to
cause for public health or communication or to
protect the mines from pollution, regulation
and development of mining according to
government or as the government may deem
proper to terminate permanently any mining
lease for such other purpose as it may deem

proper.
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But further that the mining would be
passed for other eligible person as government
may deem proper on terminating mining lease
before maturity or for such government
company or corporation owned or controlled by

government.

19) Tenant should mark property of mining
through district superintendent land records
with his own expenses on consulting with
designated officer before starting mining
business and shall maintain it properly with
putting proper boundary mark and poles
require to show property leased for him and
shall keep and maintain permanently such
boundary marks and poles in good condition.
Tenant shall maintain properly any road
passing on his property with electricity line,
tram ways, railway, Arial rope way, water line,

etc. He shall maintain proper way to pass
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properly water require for mining. He shall
maintain any kind of government or private

property of acquisition zone of his lease.

20) Tenant shall make the following sufficient

remedy to confirm the following points.

(A) Proper height and width is maintain of the
steps in the open quarry to get easily the mines

and other dust.

Slope in the quarry should be in safety angle of
45 degree from parallel line, if the floor space of the
mining is with dust or stone or sand pieces or other
or any other small or big stone. Tenant shall make
steps in quarry that structure and height of each
step should not be more than one and half meter.

Width of state should not be less than height.

Slope of quarry should be in angle not more

than 60 degree from parallel level if floor space of

130
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quarry is with hard rock and floor space of quarry
should be in form of steps. Height of any step should
not be more than 6 meter and its width should not

be less than height.

(B) Floor space of mining shall be maintained
clean permanently. And,

(C) General mining digged shall be put, stocked
in specific property measurement and each

stock shall be numbered.

21) Tenant shall report it to designated officer and
director without delay if observed any time
general mining carried in quarry property not
permissible at property and should not start
any mining of said general mines without
getting separate lease for said business or

should not dispose such general mines.

Designated officer should pass lease of such

general mines for any other person if tenant is failed
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to file application to get such leasing in three months

from date of observing general mines.

22)

23)

24)

25)

Tenant shall arrange to maintained proper

cleanliness of the property lease for him.

Tenant shall follow all instruction and
suggestion properly from time to time
prescribed by state government or director
regarding maintenance and development of

general mines.

Tenant shall follow any legal provision
applicable for points affecting safety, health of
visitors of location, mining and its labours and
their amenities and shall follow all present
prescriptions regarding sources, water and

other amenities provided for any other person.

Tenant shall not start any mining business or

permission shall not be passed to carry at.
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(A) From boundary of any railway line without
getting written permission for same from

concerned railway authority.

(B) In SO meters distance if digging blast is not
there from any boundary of any water source,
dam, road, river, drain, irrigation business or
public works or building and in 200 meter
distance if digging blast is there without getting
written permission for same from concerned

government authority.

Government could prescribe conditions and
tenant should follow such conditions under advice of
railway authority or any concerned authority before

passing any such permission.

26) Tenant should maintain accurate and correct
accounts of expense required him to carry

mining and should maintain accounts showing
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points of other detail, name of purchaser,
receipt of money received, number of labours
working presently for mining and full plan of
quarry and shall provide sample piece of
mining found during digging and information,
report and description required form time to
time for anybody out of the designated
authority and director and shall submit
information under Form-D of quantity of total
mining produced in last calendar months and
its cost with officer before 10th day of every
month. Tenant shall submit annual information
under Form-E of total quantity and cost of
mining goods digged in last year before 15
January of every year with designated officer

and director.

But the tenant should submit information of
such less tenure if lease tenure is terminating before

completing year.

134



27)

28)

1861

Tenant shall pass permission for admission for
inspection required to submit accounts, plans
and records with such officer or for inspection
of any building, digging or land of his property
for any officer authorized by designated officer
or officer designated or any officer authorized
by same by government. He shall pass proper
instruction as any such officer may deem
proper not to dig he mining unnecessarily and
it is duty of tenant to follow said instructions in
period prescribed by his representative or

authorized manager.

Tenant shall arrange to make any part of
quarry strong for safety of any railway, water
source, canal road, road any other public works
or structure or as require to support it, if
railway safety is concerned there to arrange

satisfying the concerned railway authority or
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any officer authorized by designated officer for

said purpose.

29) Lease shall be considered as terminated on
completing 180 days period from date of
stopping mining duly or following the lease if
mining is stopped continuously for 180 days on
starting or if the tenant failed to start mining in

180 days from date of passing lease.

But designated officer should pass order not
terminating lease subject to prescribed under order
if designated officer confirmed it is not possible for
tenant to continue lease or to start mining for
reasons out of control of tenant and wunder
application filed by tenant before terminating lease

under this sub rule.

But further that, lease should be started again
from date of respective effect or from date of

terminated the lease whichever is not earlier as the
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government may deem property if the state
government confirm that mining was not started or
stopped for reasons out of control of tenant and
under applicable submitted in six months from date
of terminating lease by tenant.

But should not start any mining again under
above provision again for not more than twice in full

tenure of lease.

30) Tenant should report information of all accident
immediately with concerned mining safety
director of central government as required
considering seriousness of accident and with
district magistrate superintendent of police and

designated officer.

31) Government is free from claim of tenant of loss
cause at any such property if observed latter
any property passed under said lease was not

available to pass under mining lease.
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32) Tenant or his transferor, transferee should not
construct any structure against any order
passed by authority designated to pass such
order under any such act, order or instruction
or by any such officer where mining belt is
there under his authority or on violating
provision of any act, order or instruction

prescribed to construct structure.

33) Cost shall be passed at fair market price rate
cost applicable during preference for tenant for
all such general mining, where lease is passed

for property.

34) Government has reserved rights of any
authority to construct any road, railway, canal,
water source or public works under ground or
over ground of property leased at belt reserved

or any authority to pass any electricity or
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telephone line or to put poles or authority if any

local department of central government.

But should serve notice of period not less than
30 days to tenant before utilizing such authority and
land used for any above purpose shall be deleted
from zone of lease.
35) Tenant should,

(A) If reached depth of any prescribed digging at

6 meter upto most lower point from its height

or,

(B) If used mining blast and then if district

magistrate or chief mining inspector instructed.

36) Tenant should pass permission for any
government department to withdraw business
of department without collecting royalty of any
land not digged in mining belt the general
mines required for any bonafide government

purpose on getting written instruction from
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designated officer. Designated officer should
pass such instruction on getting written or
specific request of any specific department at
authorized to  certify such  beneficial
government business considering standard of
general mines or mining required specifically
for said purpose and quantity of such business.

But the government department should pass

loss compensation amount to landlord or tenant, if

lease is passed regarding prior property.

37)

38)

Tenant should provide transport pass under
Form-N with each digged mining of general
mining transported by any source of transport

out of the jurisdiction.

Tenant shall pass such loss compensation
prescribed already on joint consent by tenant

and private landlord before dividing any
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property is the land is divided due to mining to

floor space occupier of land.

Tenant should register agreement directly with
all concerned landlord before executing document for
mining for said purpose and he should submit
affidavit of such content that provision written order
of concerned such divisional officer is submitted to
register agreement of such land with intention to

start mining.

But concerned sub divisional officer should
record such case with his court under provision
under Section 48 of Maharashtra Land Revenue

Code 1966.

But further that, concerned sub divisional
officer should settle it considering merit of case and
preferably such case of floor space loss

compensation regarding mining.
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39) Tenant shall pass loss compensation
occupation cost for government as provided and
prescribed by revenue authority, if mining lease

is passed for any government land.

40) Tenant should follow strictly concerned policy
prescribed by central and state government
under acts and rules and all concerned

provisions of following acts and rules.

(A) Mining act 1952.

(B) Mining Protection and Development Rules
1998.

(C) Land shall be made useful through tenant,
where mining lease is passed under any act

and rule for land.

(One) It shall be applied from time to time by
central or state government regarding mining.
(Two) Tenant shall reconvert it as it was earlier

before starting mining.
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(Three) Tenant should plan trees around zone
of mining property and should maintain it. He
should confirm to maintain greenery at said

zone.

41) 1) Designated authority should prescribe any
other specific condition subject to government
approval. 2) Designated officer should serve
him written notice asking to make remedy on
such violation in 30 days from date of notice to
tenant or his transferor, transferee if tenant for
his transferor or transferee violated any of the
conditions prescribed under rule (46) (1) (1) to
(31) and should charge penalty not more than
double amount of approximate land rate
applicable under written order on terminating
validity of said notice by designated officer and
should deposit said penalty in 8 day from date
of getting such order. Additional penalty shall

be charged every day of amount of rate of
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approximate rent for such period of continued
such violation if penalty charged as such in

said period prescribed is not deposited.

Further that designated officer should service
final notice to tenant or his transferor of transferee
to make remedy for such violation in 15 days from
date of such notice if continues such violation on
charging such penalty and designated officer should
terminate immediately mining lease if not made
remedy fully regarding such violation on terminating
validity of such notice also and fine and penalty
amount recovery shall be made for land revenue

recovery.

42) And all order, instruction passed by
government and Hon’ble High Court, Supreme

Court are binding for mining grantee.

43) Rent prescribed is binding to deposit with

government under affidavit submitted on stamp
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paper of Rs. 200/- to dig the mining under
mining plan of the property demanded for

yearly 10014 brass.

To carry mining excluding private forest zone
observed, if any, otherwise, mining grantee is

responsible for same.

Mining lease shall be terminated automatically
if Pune Metropolitan Regional Property

Development Authority (PMRDA) required said

property.

To be careful not to violate terms, conditions of
mining order not to get complaint regarding
environment at Hon’ble National Green

Tribunal, Waste Zone Bench, Pune.

Rights is reserved to terminated mining license

without furnishing any prior notice.
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48) Mining holder is entitled under rule for said
action if acted earlier for mining property
passed regarding unauthorized digging or

penalty action.

49) Copy of terms and conditions prescribed on
03.12.2019 by state government environmental
hazardous assessment authority for said
mining purpose is enclosed herewith. Said
terms and conditions are binding.

Sd/-
(S. M. Gaikwad)
Upper Collector Pune.

To;
Mr. Ranjeet Ramdas Kakde, RMK Infrastructure Pvt.

Ltd., RMK Square, Post Vishnupuri, NMV Poly

technique, Talegaon Station, Tal. Maval, Dist. Pune.

Copy to :- Tahsildar Maval.
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A) To confirm whether mining grantee is following
conditions under this order and general mining
digging rules.

B) To certify the mining transport license registered
signed sealed under form prescribed for mining
grantee and to maintain its register with your
office.

C) To submit detail reply with our office confirming
the information prescribed is submitted with all
concerned in period prescribed and whether all
government dues are deposited with treasury in
time on digging under rule by mining grantee on
inspecting mining property and mining accounts
at least once yearly personally.

2) Deputy Superintendent Land Records Maval for
proper action.

To submit preferably survey plan for execution
on carrying provision survey of property passed

only with depositing survey fee under para no. 3
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from mining grantee. To be careful to carry said
survey without delay since lease deed execution
with plan is binding to carry under rule in
period prescribed.

Sub Divisional Officer Maval-Mulshi, Sub
division Maval for information.

Hon’ble Director Earth Science and mining
business directorate, Government of
Maharashtra, Old Secretariat, Nagpur — 440001.

Sd/-
13.12.2019; ,
(Sanjay M. Bamne),
District Mining Officer,
Collector Office Pune.
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2™ floor,
Mantralaya Annexc,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Oftice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1, Maharashtra in its 71" meeting and SEIAA in its 61™ & 64" mecting.

2 It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than'S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty 1s granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below S ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013. '

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village : No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

-1-

2
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o }——-\T(lmmﬁl— . ﬁ"i‘ T Hlavel | 26 \/s.Sonai Stone Crusher 2.00
B Nandoshi T Haveli | 4 Chabu Baburao Ranwade 2.20
S| Nandoshi | Haveli 4 Nandkumar Gopalrao 2.74
Kulkarni
6 | Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarcwadi 7—!—l‘lu\-'cii~‘ 14/1& 2 | Kashinath Yashwant Kashid 2.00
|
8 Mangadewadi Haveli 3/471, M’s.Kedareshwar Stone Co 1.04
3/5/1
0 Mangadewadi Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 | Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 | Mangadewadi Haveli 19/6, | Tulshiram Sitaram Mahajan 4.96
19/7A, .
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd _
16 | Ambegaon Haveli 33/ Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37, 38 M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158,121 | M/s. Sai Stone Crusher 495
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
15072,
15311,
153/2, 151

.
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28 Amble | Maval 125 — ; Sarika Sunil Shelke 3.57 __i
29 [Amble ] Maval | 136/1/2/3 | Sunil Shankarrao Shelke | 400
30 | Amble | Maval | 12072 | M/s. Namrata Stone Crusher 1.80 I
Y Amble ] Maval | 118 M/s. Namrata Stone Crusher 2.83 _—‘
\
|
32 Amble i—t\—ll\—ll 116 Vikram Balasaheb Kakade 4.95
33 | Amble C Maval | 121 Sagar Shivajirao Pawar 3.04
34 | Amble Mavul 118 Santosh Vasant Gholap 2.05
35 Avasair Budruk Ambegao 87/2 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 | Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girlm Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
: Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Mot Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 630 Sopan Satu Sapore 1.02
48 | Mol Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 Anis Bashabhai Pathan 1.04
52 Moi Khed 441 Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi Khed 475 Surcsh Damu Karpe 1.03
ol | Moi " Khed 511 Sopan Kondipa Karpe 1.06
62 | Kelgaon T 1 Khed | 214 | Maruti Rambhau Mugase 1.06
03 Koregaon - Khed 112 Anup Ramesh Bothara 1.04
o4 | Jayedwadi Khed 58/2 Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 | Karanjvihire Khed 36 Ramchandra Damodar Kad 4.00
66 | Kadus Khed 2714 Manik Shivaji Kadam 1.07
67 Mot Khed 571 Shivaji Kondiba Sonavane 1.03
68 | Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3 Madhukar Haribhau Temgire 2.79
2692/2
72 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur « 2365 Vijay Dattu Lande 4.00
{53 Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
381 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 34 Pramod Babanrao Kande - 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243
91 | Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 121

4.
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92 Ambegaon Haveli 79/1 Shivaji Raghunath I'engase 1.94
3’:—16—1;\_&11—_ 1 Haveli 89/9 Shivaji Dattatray Chakankar | 2.16
94 | Yevlewadi Haveli | 14172 | Shirish RupchanL_f - 1.03
Dharmawat
05 |Lonikand | Haveli | 603 | Shantaram Sadashiv Sakore 1.31
9¢ | Lonikand Haveh 554/1 Satav M.Pandit .56
97 | Lonikand Haveli 600 | Avinash Pandurang Sakore 2.00
98 | Lonikand " Haveli | 390 Maruti Ramchandra 4.35
Bhumkar
99 | Lonikand Haveli 564 Bapusaheb G.Kand . 2.00
100 | Lonikand Haveli 0601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 233
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
5806, 391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Havcli 3071 ‘ Balusaheb Yashwant Dangat 2.00
124 Naigu—{m AAAA Havelt 425 | Appasaheb Ramchandra Kalc 2.00
125 | Yevlewadi Haveli | 14/3/1 Anand Dyu_liib_b_a Kamthe 1.01
126 ‘-D.hay;n'i Haveli | 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
" 127 | Bhavdi Haveli | 157/A | Sanjay Dattatra)7 Dabhade 1.05
128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Outade Haveli 67/5/2 ~I-{—nl?au;Rnghunath Ghule 2.00
Handcwadi - -
131 | Ambegaon Haveli 53/2 Ratnaprabha Mate 1.04
132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60
133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60
134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07
136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00
137 | Lonikand Haveli 576/1, | Vilaskumar Palresha 4.00
578,579
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 56171, | Vijay Vithal Jadhav 2.00
562/2
140 ;L;onikand Haveli 567, 569, | Ujwala Vilas Palresha 4.00
576
141 | Bhavdi Haveli 248 Tat}'al;h-zlvu Sakharam Tambe 2.40
142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08
143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00
144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33
145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53
146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00
579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.01
Fulsundar
148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00
149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16
150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
Dhankawade
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151 | Gauddara Haveli 14 "Somnath Suresh Dhandekar 1.60
FOTEEN BN — g — i O S T — Sap— e — G ——— -
152 | Charoli Haveli 76/2 Ashok Dnyanoba Khandave 1.60
153 | Charoli Havcli 76/1 Balkrishna Dnyun(vb:r 120
| ' Khandve
154 _'E Charoli Haveli 7673 Rekha Balkrushana T l.53—-_—d
Khandave
155 | Ambegaon Haveli 75/2/1, { Samarth Stone Company 1.91
Khurd 75/1/1/1,
| 754202
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 K_hamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 7212 D.G.Balhckar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

S
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176 | Muguon Mulshi 51/ Lawasa Corporation Ltd. 4.05
177 l\'o'lb:sﬁig_ R N f\hll:hl 171 Lawasa Corporation Ltd. 3
178 | Chimali Khed 250 Arju—ﬁ Tukaram Jadhav 1.29
179 | Moi ~ Khed 645 Sandesh Dattatray Gite 1.05
130 | Pimpri [ Khed 349 Sanjay Bajirao Vahile 1
ST [ Moi N Khed 455 Baban Bajirao Gawari o 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari 1.15
183 | Moi o Khed 442 Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas ° Khed 334 Umesh N.Dhamale 1.21
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 ‘Mohit Sudam Dhamale 2.40
188 | Kolwadi Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 Al’urgaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/7, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri
197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 17711 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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L 207 | Lonikand Haveh 383 Shivajt Sonba Shinde 1.94 {
| 208 | Lonikand Haveli 513,514 | Milind Sopanrao Bhosale 2.00 B
209 | Lonikand Haveli 379 Sudhakar Dattatray More 2.00 |

210 | Bhavdi | mhh__“l_oo“ 191. | Sudhir S.C la&'lgulc 4.80

204, 205

211 | Lonikand Haveh 596 Amar .le)-'sinlg Tupe 1.08

212 l Bhavdi ¢ Haveli 223 Yashwant Shivarkar 1.08 i
213 | Lonikand - Haveli | 355 R;(>gcsl1 Dnyancshwar Dalvi 2.00
214 Fulgaon 1 Havdli 198 Siddh Ganesh Stone Crusher 1.60
215 | Bhavdi Havcli 200 Sanjuy Babanrao Paygude 1.20

216 | Lonikand Haveli | 582 Mahesh Vitthalrao Shinde 1.08

217 ! FFulgaon Havell 194 Sampat Mahadu Sakore 1.61

218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04

219 | Yevlewadi Haveli | 31/8/12 Najir Gulab Inamdar 1.03

220 | Bhavdi ~ Haveli 169 [ Anish Ashok Kalbhor 1.08

221 | Wagholi Haveli 111/145 | Dyanoba Babanrao 2.06

Deshmukh

222 | Wagholi Haveli 154/2 Vijay Singh Jadhav 1.02

223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08

224 | Bhavdi | Haveli 191,204 | Manoj Laxman Mane 2.08

225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 | Prakash Jayvant Kunjir 1.45

227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00

228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08

229 | Bhavdi Haveli 1578 Kaluram Namdeo Tambe 2.00

230 | Bhavdi Haveli 434 Anil Baban Kature 1.02

231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75

232 | Lonikand Haveli 609, 610, | Z.M.Bharucha 4.00

614

233 | Charoli Haveli 78/2,94/1 | SM.Bharucha 3.00

234 | Moshi Haveli | 325/24 | Dynoba Maruti Kate 1.49

235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41

236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48

237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08

Kamthe

238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04

239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48

240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 | Bhavdi | Haveli 75 Vithal Bhumkar 3.00
23 | Lonikand T Haveli | 607 Vivek Madhav Reddy 4.00
243 | Pemc  aveli 399 Smita Chandrkant Kolte 2.00
B VSupc (Kh) “ 1 Purandar 541 Sumit Vasantrao Jagtap 1.08
245 >.\_‘u—nﬁaguon " Bhor 845, 846 | Ajay Vijay Dhoot 2.78
246 | Mordewadi Haveli 36/39, | Devyani Santosh Morde 1.85
36/41,
36/47,
36/73,
247 | Kodewad Haveli 5/1/2A71 | Nikhil Construction 235
248 | Bhavdi Haveli 169 Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi - Haveli 39 “Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 30 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveh 199 Balasaheb Bapusahcb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
o B Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 498
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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270 | Nandoshi o Haveh ' 4 . Milind Shankar Kiwale : 1.20
271 | Lomikand | Haveli | S017172, | Pradip Bujirao Kand [ 200
1 562271
272 [Bhavdi | Haveli | 23 | Pritam Prataprao Khandve 2.00
275 | '\\/Elgﬂdl’im 1 Haveli 1537 Ramdas Banaji Gore | 185 |
274 | Bhavdi | Haveli | KZ 83 | Shantaram Baban Ghule 1.80
275 . Charol Bk C o Haveli | 6077 | Shantaram Kondiba 1.20
Sonawane
276 | Charoli Bk Flaveh 60/1/2/3 I‘ST-K).\‘hiklllll“\?iSI‘lllLl])llllt - 1.06
Khandve
277 | Yevlewadi Havceli 24/1B | Shivaji Mahadeorao Shelar 1.21
278 | Bhavdi | Haveli 246 Somnath Lahanu Tambe 1.15
279 | Charoli Bk Haveli 60/6, Sommnath Raghunath Moze 1.20
R N 60/3, 60/4 L
280 | Bhavdi Haveli 204 Sunit Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli | 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z M. Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveh 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 Moshi Haveli 439/2 | Manohar Ramchandra 1.40
. Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary

o 1 [
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| 299 i Moshi | Haveli 39/1 | Machhindra Eknath Mhaske 170 |

| | I . |

i_' 300 ji_l\;;]ll Haveli i 327/28 | Tayappa A_lju t-m_u ; 1.55 J
3. SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the

above mentioned independent minor mineral proposals which may be consider as the
separate EC being issucd under the provisions of Environment Impact Asscssment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

Specific conditions:

l. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2 Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where thc quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

3. No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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18.

19,

20.

26.

1887

Mining shall be limited to day hours tume only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required for
the project.

Wastewater, it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlite (Protection)
Act, 1972 [rom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Oftficer.

3. Parking of vehicles should not be made on public places.
. Transportation ot materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage ot oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which (ransportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. ,
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fucl for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
3. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

- Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

i process and or mining technology, modernization and scope of working shall again

= 3
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require prior Environmental Clearance as per provisions off EIA Notification, 2000 (as
amended).

28. Mining Officer shall submit the list of blocks satislying conditions stipulated above to
SEIAA Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1980.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, if any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

-14-
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Additional Scerctary. MOEF, “Paryvavaran Bhawan” CGO Complex. Lodhi Road,
New Delhi - 110310

Additional Chiel Seerctary.Revenue,Revenue & Forest Department.

Member Scerctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCB, Pune

District Mining Officer, Pune.

1A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

El

(EC Uploaded on - 2§ Javy 4.4)
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TAL-MAVAL, DIST-PUNE.

MAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.110/2 OF VILLAGE- AM

NAME OF OWNER - M/S NAMRATA STONE CRUSHE

MR.KIRAN MANOHAR
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MR.KIRAN MANOHAR
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>

NAME OF OWNER - M/S NAMRATA STONE CRUSHE|

TOTAL AREA OF QUARRY-20337.602 SQM.

148543.025 BRASS
LEGEND

TOTAL EXCAVATION - 420376.760 CUM
GUT BOUNDARY

OF VILLAGE-AMBALE.

INSTRUMENT

y

MAP SHOWING EXCAVATED LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.110/2 OF VILLAGE- Al

MINING BRANCH, PUNE

oM lOLL!:CIOR OFFICE

NAME OF WORK:-
TAL MAVAL, DIST-PUNE. BY USING TOTAL STAT

TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO. 11

ICER

MAVAL, DIST-PUNE

SUB DIVISIONAL OFFK

AL heE LT 000

QUARRY BOUNDARY
144 CONTOUR
3 5M CONTOUR

8 K PANMAND
S NO - B8/4 PLOT NO.43A. GUJARAT COLONY,

KOTHRUD, PUNE-411008

FOR B K PANKAND

Authori2

TAHSILDAR
IAL-MAVAL, DI PUNE
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Volume Report of Stone Quarry of M/S Namrata Stone Crusher

Sl. Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sqg. Meters [Cubic Meters
1 1860.000 - 0.000 26.036 554.377 0.000 277.189 0.000
2| 1870.000{ 1860.000 10.000 160.000f 3768.195 554.377| 2161.286] 21612.860
3| 1880.000| 1870.000 10.000 160.000| 3725.070| 3768.195] 3746.633| 37466.325
4| 1890.000{ 1880.000 10.000 170.000( 3708.985( 3725.070( 3717.028| 37170.275
5| 1900.000f 1890.000 10.000 170.000f 3772.730] 3708.985| 3740.858| 37408.575
6/ 1910.000{ 1900.000 10.000 170.000( 3810.335] 3772.730f 3791.533] 37915.325
7| 1920.000{ 1910.000 10.000 170.000| 3785.300f 3810.335| 3797.818| 37978.175
8| 1930.000f 1920.000 10.000 170.000| 3823.775| 3785.300( 3804.538| 38045.375
9| 1940.000{ 1930.000 10.000 170.000| 3859.005| 3823.775] 3841.390| 38413.900
10{ 1950.000| 1940.000 10.000 180.000f 4067.735| 3859.005| 3963.370| 39633.700
11 1960.000{ 1950.000 10.000 180.000| 4124.390f 4067.735{ 4096.063| 40960.625
12|  1970.000| 1960.000 10.000 120.000f 2820.865| 4124.390| 3472.628| 34726.275
13| 1980.000| 1970.000 10.000 40.000 988.205| 2820.865 1904.535] 19045.350
Total 420376.760
Brass 148543.025

&
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MAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.110/1/A, 110/1/B ,111 & 115/4 OF VILLAGE-AMBALE, TAIMAVAL, DIST-PUNE
NAME OF OWNER - M/S RMK INFRASTRUCTURE PVT. LTD. afved o ko

E.m-‘l m/m/ cw/?ﬂ %NOgTH
T % D273 [0 SCALE:-1:1000
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NAME OF WORK:-
TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO.110/1/A, 110/1/B ,111 & 115/4 OF
VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.
N-18 48 22.73" ) SUB DIVISIONAL OFFICER D.M.O. COLLECTOR OFFICE
E-73 39" 44.65" MAVAL, DIST-PUNE MINING BRANCH, PUNE
SURVEYED & PREPARED BY :-
TOTAL AREA OF QUARRY- 75561.899 SQ.M|
TOTAL EXCAVATION 21118.095 CU.M.
396154.804 B.K.PANMAND
TAHSILDAR S.NO.- 88/4 PLOT NO.43A, GUJARAT COLONY,
LEGEND -MAVAL, DIST-PUNE KOTHRUD, PUNE-411038.
QUARRY BOUNDARY — o FOR B.K.PANMAND
1M CONTOUR
0.5M CONTOUR ) \
Authorized Si
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Volume Report of Stone Quarry of M/S RMK Infrastructure Pvt. Ltd.

Section Previous Cutting Volume

% From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters |Cubic Meters
7] 1970.000 - 0.000 20.000]  300.075 0.000]  150.038 0.000
2 1980.000 1970.000 10.000 90.000 1522.985 300.075 911.530f 9115.300
3 1990.000 1980.000 10.000 118.133 1933.967 1522.985 1728.476| 17284.760
4 2000.000 1990.000 10.000 117.362 1855.263 1933.967 1894.615 18946.150
5 2010.000] 2000.000 10.000 116.592 1830.854 1855.263 1843.059| 18430.585
6 2020.000 2010.000 10.000 115.822 1812.279 1830.854 1821.567| 18215.665
7| 2030.000] 2020.000 10.000 115.052 1783.506 1812.279 1797.893| 17978.925
8| 2040.000] 2030.000 10.000 114,282 1753.769 1783.506 1768.638| 17686.375
9 2050.000 2040.000 10.000 270.000 1729.263 1753.769 1741.516| 17415.160
10| 2060.000| 2050.000 10.000 290.000 1676.125 1729.263 1702.694| 17026.940
11 2070.000( 2060.000 10.000 320.000f 2127.759 1676.125 1901.942| 19019.420
12|  2080.000/ 2070.000 10.000 350.000( 2870.028| 2127.759| 2498.894| 24988.935
13| 2090.000| 2080.000 10.000 350.000( 4064.492 2870.028| 3467.260| 34672.600
14| 2100.000| 2090.000 10.000 340.000( 4949.090 4064.492| 4506.791| 45067.910
15 2110.000 2100.000 10.000 340.000 5348.450 4949.090 5148.770| 51487.700
16| 2120.000{ 2110.000 10.000 340.000] 5581.925| 5348.450| 5465.188| 54651.875
17|  2130.000f 2120.000 10.000 350.000| 5990.765| 5581.925| 5786.345| 57863.450
18| 2140.000| 2130.000 10.000 350.000] 6142.605| 5990.765| 6066.685| 60666.850
19 2150.000 2140.000 10.000 340.000 6199.880 6142.605 6171.243| 61712.425
20| 2160.000f 2150.000 10.000 340.000] 6228.595] 6199.880| 6214.238| 62142.375
21 2170.000f 2160.000 10.000 340.000] 6272.509] 6228.595| 6250.552| 62505.520
22| 2180.000{ 2170.000 10.000 340.000| 6324.738] 6272.509| 6298.624| 62986.235
23 2190.000 2180.000 10.000 320.000 6154.410 6324.738 6239.574| 62395.740
24| 2200.000 2190.000 10.000 290.000 5848.180 6154.410 6001.295| 60012.950
25 2210.000 2200.000 10.000 268.734 5542.463 5848.180 5695.322| 56953.215
26 2220.000 2210.000 10.000 238.456| 4903.037 5542.463 5222.750| 52227.500
27 2230.000 2220.000 10.000 233.096| 4489.766| 4903.037| 4696.402| 46964.015
28 2240.000 2230.000 10.000 210.000 3734.225 4489.766 4111.996| 41119.955
29 2250.000 2240.000 10.000 170.000| 2287.340 3734.225 3010.783| 30107.825
30 2260.000 2250.000 10.000 130.000 885.241 2287.340 1586.291| 15862.905
31 2270.000 2260.000 10.000 24.288 236.526 885.241 560.884 5608.835
Total 1121118.095
Brass 396154.804
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1 24.06.2015 fii'é'éé' o A 150000 400 125

2 29122015 | ' 100000 | 400 250

3 07.092016 | MHO004080608201617M | 10000000 400 25000

% T3i0e2016 | MH004420652201617M 5000000 400 12500
5 12.09.2017 ' MHO005282447201718F 500000 400 1250

6  26.09.2017 MH005282447201718E 500000 400 1250

7 11.10.2017 MHO006224752201718E so0000 | 400 1250

8 30.10.2017 = MHO06681632201718E 500000 400 1250

9 18112017 MHO07364657201718F 500000 400 1250
1o 08.12.2017 MHO08052597201718E 500000 . 400 1250
11 29.12.2017  MH008834449201718E 00000 1250
"1z 25.01.2018  MH009846739201718E | | 120
13 22.02.2018 MH010928487201718E “sp0000 400 1250
14  06.03.2018 = MHO011409666201718E 500000 400 1250

15  18.04.2018 MHO00632197201819E 500000 400 1250

16 21.05.2018 MHO01779438201819E 500000 400 1250

17 25.06.2018 MH003088397201818E 5000060 400 1250

18 1§ 07.2018 MH004074457201819€ 500000 400 1250
T19 705.09.2018  MHO00583467120181SE 500000 400 1250

20 29.09.2018 MHO06670797201819E 500000 400 1250

n 53_1_19 2018 MHOO7870768201818C 500000 400 1250

22 30.11.2018 | MHO008846463201819€ lsoo000 400 1250

23 25.03.2019 | MH013613909201819€ i 2500000 400 6250

24 26.12.2019 j‘MH0099936232019205 96000 "_1'75617w 1780
25 14.01.2020 MHO010717588201920E 1500000 400 3750

26 07.02.2020  MH011794734201920€ 13500000 400 8756
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27  13.10.2020 MHO00552010202021F
28 06.01.2021  MHO09818210202021F
29 01.02.2021 MHO010938303202021E
35~*ﬂ'ﬁn5 92 293_1' KEAHi 1";2‘608070702215 4
1 10.03.2021 MH012'9%2435202021E .
32 ﬁ 20.03.2021 | MH013534283202021F
33 29.06.2021 = MH002893077202122E
34 "Wz"i'ié 2021  MHO10642595202122E
35  14.03.2022 < MHO014603657202122E
36 04.04.2022  MHO00108435202223F
37 02.06.2022 MH002777440202223E
38 | 02.06.2022 002797151202223E
39 | 30.08.2022 MH007131398202223F
40 30.08.2022 MHO07109681202223€
41 30.08.2022 MH7111401202223E
42 03.10.2022 MHO0872768620223E
43 24122022 MH012683461202223F
44 26.12.2022 MH012754533202223E
45 28.02.2023 Mh016064760202223E

TOTAL

1899

12000000 400 5000
1000000 400 2500
| 2000000 400 5000
2000000 "a00 5000
1500000 400 3750
2000000 400 5000
/7500000 400 18750
"237?50" 600 395.17
| 6481500 600 10802.5
1305400 600 509
10505(‘) . 600 i75
© 235200 o0 392
11000200 600 1667
500400 600 834
11000200 600 1667
2000400 600 3334
253715 0 422.85
' 220565 6060 367.6
" 1741800 | 600 2993
64377480 : 135202
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Ref.:1) Original Order no. SR/Mining/70/09

2)

3)

dated 15.10.2009 of our office.

Request application to renew mining belt
dated 14.05.2019 of Mr. Kiran Mohanrao
Kakde, Proprietor M/s. Namtra Stone
Crusher, Indrayani Colony, Talegaon
Station, Tal. Maval, Dist. Pune.
Maharashtra Mining Digging Development
and Regulation Rules 2013.

Letter no. SEAC/2013/CR-301A/TC-2,
dated 24.01.2014 of Hon’ble Principal
Secretary, Environment Department, State
Environmental Hazardous Assessment

Authority.

Collector Office, Pune,
Mining Department,

No. Mining/SR/R/08/2019.
Pune, dated 04.06.2019.

Sub.: To grant permission to renew mining lease

for Gut No. 118, Village Ambale, Tal. Maval,
admeasured 2H 83R, for Mr. Kiran
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Mohanrao Kakde, Proprietor M/s. Namrata

Stone Crusher.

Order

Mining lease was passed for ten years for Gut
No. 118, Village Ambale, Tal. Maval, admeasured
2H 83R under Order no. Mining/SR /70/09 dated
15.10.2009 of our office for Mr. Kiran Mohanrao
Kakde, Proprietor M/s. Namtra Stone Crusher,
Indrayani Colony, Talegaon Station, Tal. Maval,

Dist. Pune.

Whereas, Mr. Kiran Mohanrao Kakde,
Proprietor M/s. Namtra Stone Crusher filled
application on 14.05.2019, requested to get

renewed said mining lease for further period.

Our office asked Mr. D. K. Panmand, Private
Surveyor, to submit report on carrying survey of

property of Mr. Kiran Mohanrao Kakde, Proprietor
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M/s. Namtra Stone Crusher, when he submitted
report on carrying survey, it is mentioned the
licensor digged 98392 brass general mining. It is
observed under statement of Tahsildar Maval that
application deposited royalty with government for
99846 brass as on today means no government

due is there with mining licensors.

And the mining licensor should carry 500
brass general mining digging. He submitted
affidavit on stamp paper of Rs. 200/- to deposit
royalty at Rs. 400/- per brass at present rate with
government for approximate rent for royalty. He
submitted affidavit that all terms conditions of
Rule no. 3 to 57 of Maharashtra General Mining
Digging Development and Regulation Rules 2013

are binding.
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And I Ramesh Kale, Upper Collector Pune,
pass renewal for further five years as on
14.10.2024 from date of terminating earlier order
of this mining lease as authorized me under
Maharashtra General Mining Digging
Development and Regulation Rules 2013, since
mining licensor submitted environment no

objection and mining plan.

Terms and Conditions:-

1) All terms and conditions under main Order No.
Mining/SR/70/09 dated 15.10.2009 of our office
and Maharashtra General Mining Digging
Development and Regulation Rules 2013 and
Environment Department dated 24.01.2014 are

binding for mining licensor.

2) To register the mining agreement in 60 days

from present order.
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3) Mining license shall be terminated without
serving any notice passed if violated any terms
and conditions of Para no. 1 and 2 and mining

license is entitled for action under present rules.

4) To submit affidavit on stamp paper of Rs. 200/ -
to dig 5000 brass general mining yearly under
mining plan of property asked and to deposit net

rent with government.

S5) The rights is reserved to terminate mining

license without serving any prior notice.

6) To be careful not to violate terms conditions
under mining order. Not to get complaint
regarding environment at Hon’ble National Green
Tribunal, West Zone, Bench Pune.

Sd/-
(Ramesh Kale),



To,
Mr.
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Upper Collector, Pune.

Kiran Mohanrao Kakde, Proprietor M/s.

Namtra Stone Crusher, Indrayani Colony,

Talegaon Station, Tal. Maval, Dist. Pune.

Copy to:-

1)

2)

Sub Divisional Officer, Maval, Mulshi, Sub
Division Maval.

Tahsildar Maval, for information and proper
action, to instruct to confirm the concerned
Talathi and Ward Officer, whether mining
licensor followed terms conditions under order
and whether deposited royalty of general
mining digged at mining belt passed with

government at the then applicable rate.

Director, Earth  Science and  Mining

Directorate, Maharashtra Government, Khanij
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Bhawan-27, Cement Road, Shivaji Nagar,

Nagpur-440010.

4) Upper Collector Pune, signed original letter.

Sd/-
(Dr. Suyog A. Jagtap),
District Mining Officer,
Collector Office, Pune.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, PUNE

.,
Phone - (020) — 25811627 —_ 31 Floor, "Jog Center”
Fax - (020)- 25811029 Wakdewadi Mumbai-Pune Road,
Email : ropune@mpcb.gov.in amay Pune-—411003.
Visit At : http://mpcb.gov.in | -

Orange/S.S.I  Date: gb/ag Jzo20
Consent No: RO-PUNE/CONSENT/ 200E0D 1852

Pollution) Act, 1974 & under Section 21 of the Air (Prevention & C

Pollution) Act, 1981 and Authorization / Renewal of Authorization und

the Hazardous and Other Wastes (Management and Transbound ment)
Rules, 2016

Consent to Establish under Section 25 of the Water (Prevention & Co %of

~ [Tobe referred as Water Act, Air Act and HW (M&TM) Rules 1: pec I'%ely]

............... p 553
CONSENT is hereby granted to : o %‘s ,ﬁ

M/s. Namrata Stone herc
Gat No. 118, Amba
Tal-Maval, DlSt-

located in the area declared under the prewelons of the Water Act, Air act and
Authorization under the provisions o{HW(M&“TM) Rules and amendments thereto

~ subject to the provisions of the Act. nd the'Rules and the Orders that may be made

MPCB-CONSENT-0000086935 |

further and subject to the fc:llzywwg ﬁ‘-ns and conditions:
s

1. The Consent to estab!éph ranted for a penod up to Comm:ssioning of the
Unit or 05 years, w&iﬁgev earlier. i _ . _

s
2. The Consent isgv‘%lﬂ@#or.the manufacture of —

- Product Name

Maximum :
Quantity " .UOM

Stone Metal 700.00 Brass/M
Stone Dust 100.00 Brass/M

3 CONDITIONS UNDER WATER ACT:

(l) The dally quant:ty of trade efﬂuent from the factory shaii not exceed NIL

(:s} The daﬂy quantity of sewage effluent from the factory shall not exceed 0.8 M3,
(i) Trade Effluent : — NA —

(iv) Trade Effluent Disposal: --- NA —

(v) Sewage Effluent Treatment: The applicant shall provnde comprehenswe treatment

system as is warranted with reference to influent quality and operate and maintain the
same continuously so as to achieve the quality of treated effluent to the fol!owmg

standards
"@ ( | Pagé 10f5
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(1) Suspended Solids Nottoexceed 100 mg/l
(2) BOD 3days 27°C. Not to exceed 100  mg/l

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr.No. Type Ofste Quantlty UOM Treatment  Disposal

(viii)Other Conditions: 1) industry should momtor effluent quahty regul _
' ' L - 2) Industry shall develop green belt of k;ca

1/3¢ of total area. -~
4. The applicant shall comply with the prowsuons of thén W%g;:i (Prevention & . b
Control of Pollution) Cess Act, 1977 (to be referred as Cé’és Act} ‘and amendment w %’
Rules, 2003 there under % N el
The daily water consumptlon for the foIlowmg categ }s as under o _ i
(i) Domestic - W J00CMD sl e g

(i) Industrial Processing
(iii) Industrial Sprinkling g0

(iv) Agriculture / Gardening " D.0OCNMD . R
The applicant shall regularly submu tq:thggﬁard the returns of water consumpﬁon e
in the prescnbed form and pay th&aﬁs&;&s specrﬁed under Sectlon 3 of the sard ;
Act. . _ o

5. CONDITIONS UNDER AIR%CH"'

(i) The apphcant sha‘ﬂ}frnst&ali a comprehenseve ccwrﬁro! system consisting of
control equnpm@ ts as is warranted with reference to generation of
__emission d%perate and maintain the same contmuously so as to
achre@e‘ff’%e‘ | of pai!utantsm!he fcﬂlowmg standards i ‘
a. Ca?g;%%fqmpment'
1 eyor belt shall be covered to avoid dust emtss:cns - o 4
% e ). You shall provide Wind breaking wallsi B Vit f
%, %3) Dust Suppression system & spnnkhng arrangement sha!l be b :
“%  provided to all sources of dust emission.
%‘EM “<" 4) You shall develop a green belt along the penphery of unit.
N 5) You shall construct metalled roads within premises.
> 6) You shall follow regular cleamng & wettlng of the ground wathtn

Premlses

b. Standards for Emissions of Air Poi!utants

() SPM/TPM  Notto exceed The SPM measured between 31010
 Mtrs, from any process equipment
_ ~ of a stone crushing unit shall not
. : o ' Exceed 600 mg/Nm®
- @ 80, Nottoexceed -— Kg/day

6. Standards for Stack -E._missioﬁs:

pé . .2 .
MPCB-CONSENT-0000086935 'g..e -
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(i) The applicant shall observe the following fuel pattern:-

Sr.No. Type Of Fuel | Quantity :

(i) The applicant shall erect the chimney(s) of the following
: specific catlons. : -

Sr. No. Chimney Attached To | P Height in Mtrs.

k.

: : : . ; N
(iii) The applicant shall provide ports in the chimney/(s) and facil'rh ~such as

ladder, platform etc. for monitoring the air emissions and the all be

open for mspechon to/and for use of the Board's Staff. The ﬁ%mg y(s) vents
attached to various sources of emission shall be desig by» bers such
as S-1, S-2, etc. and these shall be painted/ d;splayed to %ﬁ ntlﬁcatzon

(iv)  The industry shall take adequate measures for co ’I‘g‘ﬁnmse levels from its .

own sources within the premises so as to mamta ient air qua!rty standard

in respect of noise to less than 75 dB(A) dunng xs ime and 70 dB(A) during )
{m and 10 p m. and nlght nme

night time. Day time is reckoned in betwee!
is reckoned between 10 p.m. and 6 am:,

(v) Other Conditions: - %
1) The industry should not cause é}’ﬁ? ance in surroundmg area.
2) The lndustry should monitor, stad( _emissions and ambient air quality

Regularly. ..- “;%%

7. CONDITIONS UNDER HAZ
' TRANSBOUNDRY MOVEN

N g,,RULEs 2016:

(i) The Industq:%@l@handle hazardous wastes as speclﬂed below.

Sr.No. | TypeofWaste T Quantlty ;iZBOME;ﬁf’*i ‘Disposal
—NA-—

@é 3
(ii) fff}bre@%tﬁ'aent - NIL

*"f.’

5,

= \aThe authorization is hereby granted to operate a facmty for collect:on .

i:} storage, transport & disposal of hazardous waste.
Y,

% The industry should comply with the Hazardous and Other Wastes

(Management and Transboundry Movemenl) Rules, 20186.

a. Whenever due to any acczdent or gas leakage or other unforeseen actor
~ even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to

Collector, Directorate of Industry, Safety and Health, Police Station, Fire

Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking all

necessary safety measures. The industry shall also monitor the emission

and ensure that the emissions do not cause any harm or nuisance in the

- MPCB-CONSENT-0000086935

goq%'AND OTHER__WASTES (MANAGEMENT AND -

\Qp"@aﬂ i Paped of5”

s R N e e
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surrounding. The industry should not restart the process without permission
of the Board and other statutory organization as require under the law.

b. The unit has fo display and maintain the data online outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the manner
and the report of the compliance along with photograph shall be submitted
to this office & concerned Regional Office/ Sub Regional Office.

c. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Wastes
(Management and Transboundry Movement) Ruies 2016.

8. Industry shall comply with followmg additional mndltion :

i. The applicant shall maintain good housekeeping and 1ake adeq
control of pollution from all sources so as not fo cause n
area/ inhabitants. %. :

ii. The applicant shall bring minimum 33% of the avaalabfé‘% ehjand under green
coverage/ tree plantation. %El

iii. Solid waste — The non hazardous solid waste a m “the factory premises,
sweepings, efc., be disposed of scientifi ically so —ag *sio cause any nuisance /
pollution. The appi:cant shall take necessag per sinns from civic authorities for
disposal to dumping ground.

iv. The applicant shall provide for an altemé"t Iectnc _power source suffiment to
operate all pollution control faciliies.(i ng%ﬁéd by the appltcant to maintain
‘compliance with the terms and condttlohs “of the consent. In the absence, the
applicant shall stop, reduce or othe ise, control production to abide by tezms &
conditions of this consent regarding-poliution levels.

v. The applicant shall not cﬁbﬁg%é@gaalter quantity, quallty the rate of discharge,
‘temperature or the mod ~of* {ﬁe effluent / emissions or hazardous wastes or
control equipments pmv:ded for without previous written permission of the Board.

vi. The applicant shall rofh,de faczhty for collection of environmental samples and

 samples of trade ew. age effluents, air emissions and hazardous waste  to
 the Board staff gﬁ srminal or desugnated pomts and shaﬁ pa ' :
the serv:ce%h;gn in this behalf.

vii. The applicant ‘shall make an application for renewal of the oonsent at !east 60
days before the date of the expiry of the consent.

viii. The ;ﬁ; Il submit to this office, the 30" day of Septembe rery ye_ar,'--the

r

qyi ental Statement Report for the fi nancial year ending 31% March in the
Form-V as pre the provisions of rule 14 of the Environment (Protechon)
g oond Amendment) Rules, 1992. ; -

3&%54 nspectlon book shall be opened and made aval_ able to th 'Board’s oﬁicers

uring their visit to the applicant.

x. " The applicant shall install a separate electnc meter showmg the oonsumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showmg consumpteon of chemscals used for
treatment shall be maintained.

xi. Separate drainage system shail be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /

sewers down- stream of the terminal manholes. No effluent shall find its way other i

than in designed and provided collection System.
xii. Neither storm water nor discharge from other premlses shall be allowed to mix wrth
the efﬂuents from the factory .

.Page 4 of 5
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8 This is issued without prejudice to any other permission. required under any of the
laws, by-laws or regulations in force.

10.  This Board reserves the right to add / amend / revoke any condition in this consent
and the same shall be binding on the applicant.

11 : industry shall submlt Bank Guarantee of Rs. 25 .000/- wﬂhm one Month penod fora
period of one year in favor of “Regional Officer, MPCB, Pune”, towards compliance
of Consent condmons else this consent will stand automaﬂcally cancelled.

2 e Cap;tal mvestment ofthe industry is Rs. 16039 Lakh,

For AND ON BEHALF OF M iBDRRD
b ‘ jgf-&

(Dr. 4?'8"’Qangewar)

.To,
M/s. Namrata Stone Crusher.
Gat No.118, Ambale, &
- Tal-Maval, Dist-Pune. . _ {"‘ ‘\.«%
o o ; .‘{"?r- R
CO . % ‘ﬁ“-‘*”a_ >
Sub—RegsonaI Officer, Pune-I| : \o :
. It is directed to insure comp&akce nsent condmon and submrt comphance

report haif yearly
: -:f*Received Gonsent fee of — Q .

9 150%@; TXN2001003158 30012020

D
\&fc}
@

PaéeSofS .

MPCB-CONSENT-0000086935
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Office of the Collector,
Pune.

Subject: Environmental clearance for Stonc quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notitication - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71" meeting and SEIAA in its 61% & 64™ meeting.

2 It is noted that the proposal is for grant of Environmental Clearance for stone
quarrics having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than 5 ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2000.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lca'se/Prop_osc(l Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

e

2
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™3 [Vadachiwadi | Haveli | 26 \M/s.Sonai Stone Crusher 2.00
4 [ Nandoshi 1 N iT)\—J:—_W?—_ Chabu Baburao Ranwade 2.20
5 | Nandoshi | Haveli I 4 | Nandkumar Gopalrao 2.74
Kulkarni
6 Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarowadi | Haveli | 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 3/4/1, | M/s.Kedareshwar Stone Co 1.04
3[5:”]
9 Mangadewadi Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 | Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, X
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan - 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4,90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37, 38 M/s.Kakade Stone Crusher 4,95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 .| Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158,121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
15072,
15371,
153/2, 151

D
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|28 | Amble t Maval q 125 } Sarika Sunil Shelke 850 3
© 29 TAmble ] Maval | 136/172/3 | Sunil Shankarrao Shelke 400
30 Amble j Maval 12042 M/s, Namrata Stone Crusher 1.80 :
31 Amble S Maval | 118 | M/s. Nanwata Stone Crusher 2.83 1‘
|
32 [Amble | Maval 116 | Vikram Balasahcb Kakade 495 |
33 | Amble D Maval | 120 | Sagar Shivajirao Pawar 3.64 |
34 Amble Maval 118 Santosh Vasant Gholap 2.05
33 Avasair Budruk | Ambegao 87/2 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 | Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 | Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 Bhandgaon Daund 4238 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim Daund 72571, 736 | M/s.1IM (India) Intrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed a1 Sopan Dondipa Karpe 1.01
47 Moi Khed 630 Sopan Satu Sapore 1.02
48 Mol Khed 502 Gulab Dattu Karpe 1.01
49 Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 Anis Bashabhai Pathan 1.04
52 | Mot Khed 44] Bajirao Mahadu Karpe 1.05
53 Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 375 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi Khed | 473 Surcsh Damu Karpe 1.03
“61 |Moi | Khed T 5l S&;Ff{()n(lipu Karpe 1.00
62 Kelgaon - Khed 204 Maruti Rambhau Mugase 1.06
063 Koregaon - Khed 112 Anup Ramesh Bothara 1.04
64 | ayedwadi Khed 3872 Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 | Karanjvihire Khed 36 Rumchandra Damodar Kad 4.00
66 | Kadus Khed 2714 | Manik Shivgji Kadam 1.07
67 | Moi Khed 571 Shivaji Kondiba Sonavane 1.03
68 Karegaon Shirur 33/ Vilas Madhavrao Navale 1.02
69 Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
269272
72 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/172 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 845 Urmila Rajaram Dherenge 2.00
77 Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.03
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 3972 Sandesh Krishnaji Kohkade 1.04
80 Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi - Haveli 84 Pramod Babanrao Kande 2.00
89 Lonikand Haveli 5§57 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4.
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92 | Ambegaon * Haveli 79/ ! Shivaji Raghunath Fengase | 1.94
95 |Dhoyan | Haweh | —87).1)'_%"3(5{?5}1"iimzl}"(_‘ha}\unLE{- 216
| !
94 Yevlewadi | Haveli | 14172 : Shirish Rupchand 1.03
| | Dharmawat
05 | Lonikand U Haveli | 603 Shantaram Sadashiv Sakore 1.31
96 Lontkand Haveh 354/1 Satav M.Pandit 1.36
97 Lonikand  Haveli 600 Avinash Pandura ng Sakore o200
98 | Lonikand " Haveli | 390 Maruti Ramehandra 4.35
Bhumkar
99 Lonikand Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand 1 Haveli 585 Chetan Dattatray Sasane 2,33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand | Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Havel 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli | 598 | Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli | 556 | Pradip Vidhyadhar Kand 2.00
110 | Lonikand Haveh 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 [ Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi T 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayar Haveh 5071 l Balasaheb Yashwant Dangat 2.00
124 Nn—gu-)n CHaveli | 425 '?'l;ﬁusuhcb Ramchandra Kale 2.00
125 | Yevlewadi T Haveli | 144371 .l\namIT):\:anolm Kamthe 101 |
126 | Dlﬂ\m Haveli R0/4/3 | Sanjiv Rajaram Kusalkar 3.00

127 | Bhavdi Haveli 157/A Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi - Haveli 71 Sachin Gulabrao Deshmukh 3.00

130 | Qutade | Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00

Handcwadi o

131 | Ambegaon Haveli 5372 Ratnaprabha Mate [.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06
' 135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578,379
138 | Sasthe 1 Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Havehi 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567, 569, | Ujwala Vilas Palresha 4.00
576

141 | Bhavdi  Haveli 248 | Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 496B | Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 233

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4,00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar

148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
| Dhankawade
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TUSE [ Gauddara | Haveli | 314 Somnath Suresh Dhandekar | 160 ]
S SR A R S |
152 | Charoli I Havel 76/2 Ashok Dnyanoba Khandave 1.60
153 | Charoli | Haveli | 76/1 | Balkrishna Dnyanoba | 1.20
i | Khandve
154 Thm?}li T Haveli | 765 | Rekha Balkrushana 1133
Khandave
1535 1 Ambegaon Haveh 75/2/1,  Samarth Stone Company 1.9]
Khurd 75/1/1/1,
| 75120212
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 | Khamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandare Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 1212 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

-
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170 ] Mugion Mulshi 5171 Lawasa Corporation Ltd. 4.05
177 H\olo?hl__ ~ Mulshi 171 Lawasa Corporation Ltd. 3
178 i Chimah Khed 250 A1'jurn_'l'ul\'u_ﬁzm Jadhav 1.29
179 | Mo “Khed | 645 Sandesh Dattatray Gite 1.05
80 | Pimpri Khed | 349 | Sanjay Bajirao Vahile |
st | Moi Khed | 453 Baban Bajirao Gawari 1.04
182 | Mol Khed 484 Shantaram Dattoba Gawari 1.15
183 | Moi Khed | 442 | Swapnil G.Karpe 1.08
184 | Moi Khed | 570 | Vijay Bajirao Gavari 1.04
185 | Chas B Khed 334 Umesh N.Dhamale 1.21
186 | Dhoksangavi Shirur 839 Chandar Abu Pachange 1:75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
183 | Kalwadi Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao | 156 Santosh Arjundas Daryanani 1.00
n
191 lergaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Viithal 2.00
n 32/, Chimbalkar
35412
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati o1 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 406 Harichandra Khatri, Atur 2.00
V. Khatri, Kartik V.Khatri
197 | Karhawaga] Baramati 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 I(hamgalwaai Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 177/1 Popat J.Tambe 2.00
205 | Bhavdi Haveli * Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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i 207 | Lonikand | Flaveh ; 583 | Shivayi Sonba Shinde 1.94
| 208 | Lonikand ! Haveli 1 513,514 | Milind Sopanrao Bhosale 2.00
P 209 | Lonikand ( Havehi } 379 I—S—t—lah(mﬁ\ku Dattatray More 3 2.00 _‘
210 | Bhavdi | Haveli | 190, 191. | Sudhir S.Chougule 480 |
| [ 204, 205
211 | Lonikand [ Haveli | 596 Amar Jaysing Tupe - .08
212 | Bhavdi  Haveli | 233 Yashwant Shivarkar 1.08
213 | Lonikand Claveli 555 Yogesh Dnyancshwar Dalvi 2.00
214 Fulgaon | Haveli | 198 | Siddh Ganesh Stone Crusher | 160
215 | Bhavdi ~ Haveli 200 Sanjay Babanrao Puygudﬁc_ 120
216 | Lonikand Haveli 582 Mahesh Vitthalrao Shinde 1.08
217 | Fulgaon : Haveli 194 Sampat Mahadu Sakore B 1.61
218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli 31/8/12 | Najir Gulab Inamndar 1.03
220 | Bhavdi R Haveli 169 Anish Ashok Kalbhor 1.08
221 | Wagholi Haveli 111/145 | Dyanoba Babanrao 206
Deshmukh
222 | Wagholi Haveli 15472 | Vijay Singh Jadhav 102 |
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191, 204 | Manoj Laxman Mane - 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Havell 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdeo Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand Haveli | 609,610, | Z.M Bharucha B 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A/72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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ll 241 | Bhavdi Haveli 75 Vithal Bhumkar 3.00
1 E5N Ilonll\—{\-(l T el | 607 | Vivek Madhav Reddy 4.00
" 243 | Perne T nhavei | 3w Smita Chandrkant Kolte 2.00
244 | Sﬁ:“(-lih} | Purandar 541 | Sumit Vasantrao Jagtap 1.08
245 \—mdgon 1 Bho 845, 840 | Ajay Vijay Dhoot 2.78
246 | Mordewadi . Haveli 36/39, | Devyani Santosh Morde 1.83
36/41,
36/47,
36/73.
3()/72
247 I Kodewadi Haveli 5/1/2A71 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yeviewadi ~ Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 | Balasaheb Bapusaheb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 [ BaluKeru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
- , Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde [.20
260 | Bhavdi Haveli 157/B | Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
202 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21.
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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270 | Nandoshi Haveh 4 - Milind Shankar Kiwale E 1.20 !
271 | Lonikand | Haveli | S01/172, | Pradip Bajirao Kand 2,00
? 562:2/1
C 272 | Bhavdi CHaveli | 23| Pritam Prataprao Khandve 200 |
—_2_7-> i \\15;}10]1 | CHaveli | 1"37 ‘ﬁ_iin]:l-zls Bana)i Gore o 185 |
| 274 [ Bhavdi | Haveli '-_7482, 83 Shantaram Baban Ghule 1.80
275 Charoh Bk CHaveli | 6077 Shantaram Kondiba 120
Sonawane
276 | Charoli Bk Haveli 60/1/2/3 | Shashikant Vishnupant 1.06
! IKhandve
277 | Yevlewadi L Haveli 24/1B Shivaji Mahadeorao Shelar 1.21
278 | Bhavdi  Haveli 244 Somnath Lahanu Tambe 1.15
279 | Charoli Bk | Haveli 60/6, | Somnath Raghunath Moze 1.20
| 60/5, 60/4 o
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi ) Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Havcli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoh Bk Haveli 80, 81 Z.M Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
238 | Bhavdi Ha\‘cii 508 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 Moshi Haveli 439/2 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
2908 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary
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| Haveli h 43971 \Mnchhimlm Eknath Mhaske 1.70
|

o ] |

7 Haveli % 337728 Tﬁt;uppel Abu Pawar _ k.

N
wh

SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

L

Specific conditions:

l. Only ongoing/existing leasc are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

I. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that duc to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

o

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

3. No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours time only. The foading shall not be done during night
hours.

No mining shall be carried out in the salety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required for
the project.

Wastewater. it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance 15 subject o obtaining clearance under the Wildlife (Protection)
Act, 1972 [rom the competent authority, if applicable to any project.

Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place. :

. Appropriate mitigative mecasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the ncarby scttlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. s
Occupational  health surveillance program of the workers should be undertaken
periodically.

. Provision shall bc made for housing the workers at site, if required, with all necessary

infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire [ease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

= [
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require prior Environmental Clearance as per provisions of EIA Natification, 2000 (as
amended).

28, Minine Officer shall submit the list of blocks satisfying conditions stipulated above to
SELAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at each block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1980.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.In case ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, if any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments,

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal |
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(-R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

14
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Addinonal Sceretary, MOEF, “Parvavaran Bhawan” CGO Complex, Lodhi Road,
New Dethi - 110510

Additional Chief Secrctary Revenue,Revenue & Forest Department,

Mcember Seerctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry of Environment and Forest (Regional Oftfice,
Western Region, Kendriyva Paryavaran Bhavan, Link Road No- 3, E-3, Ruvi-Shankar
Nagar, Bhopal- 462 016). (MP).

Reeional Office, MPCB, Pune

District Mining Officer, Pune.

1A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

Rl

(EC Uploaded on - 2 9 Javy 4.4)
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - M/S NAMRATA STONE CRUSHER

MR.KIRAN MANOHAR KAKADE

Cutting: 3316.340

Datum; 83.0
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Volume Report of Stone Quarry of M/S Namrata Stone Crusher

Sl

Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
1 1540.000 - 0.000 30.000 588.905 0.000 294.453 0.000
2| 1550.000] 1540.000 10.000 100.000{ 2042.540 588.905] 1315.723| 13157.225
3] 1560.000] 1550.000 10.000 170.000f 2880.330f 2042.540| 2461.435| 24614.350
4 1570.000{ 1560.000 10.000 240.000f 3316.340f{ 2880.330{ 3098.335( 30983.350
5] 1580.000f 1570.000 10.000 260.000f 3122.720| 3316.340f 3219.530| 32195.300
6] 1590.000) 1580.000 10.000 250.000| 2743.320] 3122.720| 2933.020{ 29330.200
7] 1600.000] 1590.000 10.000 250.000{ 2551.285] 2743.320( 2647.303] 26473.025
8] 1610.000f 1600.000 10.000 230.000] 2506.880| 2551.285( 2529.083| 25280.825
9| 1620.000({ 1610.000 10.000 220.000f 2501.670| 2506.880f 2504.275] 25042.750
10| 1630.000] 1620.000 10.000 210.000f 2357.835| 2501.670 2429.753| 24297525
11 1640.000f 1630.000 10.000 200.000{ 2097.305| 2357.835| 2227.570| 22275.700
12| 1650.000( 1640.000 10.000 169.486] 1801.184] 2097.305| 1949.245] 19492445
13| 1660.000] 1650.000 10.000 60.000 484.925| 1801.184| 1143.055| 11430.545
Total 284583.240
Brass 100559.449

o8}
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| 28.03.2014 29312
26.04.2014 29375
 02.01.2015 37878
23.03.2015 , .
| 24.06.2015 44667
30.09.2015 44682
30.10.2015 44479 -
130.10.2015 44430
103.11.2015  MH00464231720516M
1 17.02.2016 ' Ch. N0.049939/178
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TOTAL
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500000 - 200 2500
2040000 200 10200
200000 200 | 1000
500000 200 2500
100000 400 | 250
300000 400 } 750
300000 400 750
200000 400 | 500
2000000 400 | 5000
1250000 400 3125
12506000 400 3125
1450163 400 3725
700000 400 1750
1000000 400 2500
700000 400 1750
500000 400 1250
500000 400 1250
500000 400 1250
500000 | 400 1250
1300000 | 480 2500
500000 | 400 1250
500000 | 400 1250
500000 400 1250
500000 400 1250
500000 | 400 1250
500000 400 1250
500000 400 1250
7800 400 19.5
7800 400 . 185
7800 a00 | 195
7800 400 19.5
1831800 600 3053 |
29598533 102860
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Ref.:1) Application dated 27.10.2020 of Mr.
Vikram Balasaheb Kakde, M/s. B. M. K.
Built-Con Pvt. Ltd, Talegaon, Dabhade,
Indra yani, Plot no. 27, Pune.

2) Mines and Minerals Regulation and
Development Act 1957.
3) Maharashtra Land Revenue Act 1966.
4) Maharashtra General Mining Digging
Development and Regulation Rules 2013.
S) Mining Scheme passed under Rule 58 of
Maharashtra General Mining Digging
Development and Regulation Rules 2013.
Collector Office, Pune,
Mining Department,
No. Mining/SR/179/2020.
Pune, dated 12.11.2020.

Sub.: Provisional General Mining License under
work order of Executive Engineer, Public
Works Department, for Gut No. 123, Village,
Ambale, Tal. Maval, Admeasured 1H 20R to

dig 5000 brass stone general mines.
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Qtder
Mr. Vikram Balasaheb Kakde, M/s. B. M. K.

Built-Con Pvt. Ltd, Talegaon, Dabhade, Indrayani,
Plot no. 27, Pune filled application on 29.07.2020
with our office to get provisional general mining
license for stone under work order of Executive
Engineer, Public Works Department for 5000
brass stone at Gut No. 123, Admeasured 1H 20R
at Village Ambale, Tal. Maval under PN-27
improvements to roads in industrial sector on
pune district Hinjewadi Chakan Talegaon
Ranjangaon Jejri and Add Jejuri) (Part II-Telegaon
SH 55 to Ambi Navlakh Umbre Km 8/00 to Km
12/320 Umbre to Karanhvihire road Km 12/320
to Km 14/358 Vandre Gagad Shiv Karanjvihire
Khalunbre Nighoje Mol to NH50 Km 28 /500 to Km
34/950 and Km 47/100 to 55/835 Indori

Jambode Navlakh Umbre Road KmO/00 to 8 /770
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Bhamboli Ambethan chakan Road Km 0/00 to
9/837 Jejuri (SH117) to Kolvihire road KM 0/000
to Km 4/551, Sh117 to Kolihire road (MDR134)
Km 16/000 to Km 19/350) in the state of

Maharashtra under MRIP.

Description of property asked is as below:

Village | Taluka | S.No./ | Admeas | Name | Brass
G.No. | urement of | passed

mines

Ambale | Maval | 123 1H 20R | Stone | 5000

No objection is there to pass Provisional
General Mining License there under terms and

conditions of district mining scheme.

Executive Engineer, Public Works
Department passed said work order for PCIL HAM

Industrial Sector, Chakan, Talegaon Private
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Limited. They submitted demand letter with Mr.
Vikram Balasaheb Kakde, M/s. B. M. K. Built-Con
Pvt. Ltd. (Applicant) since PCIL HAM Industrial
Sector, Chakan, Talegaon Private Limited not

having general mining required for said business.

Said property under case belongs to
Balasaheb Mahadev Kakde and he passed consent

letter for digging for applicant.

Applicant submitted affidavit executed on
stamp paper of Rs. 100/- with application for
general mining, 7/12 abstract, zone certificate,
work order from Executive Engineer, Public Works
Department, Pune, plan.

Applicant deposited following amount with
government to dig and transport 5000 brass

general mining on 07.11.2020.
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Sr. No. Royalty and Tax Amount
Rupees
1 Application fee 5,000/ -
2 Royalty at Rs. 400/- per|20,00,000/-
brass for 5000 brass
stone general mining.
3 Land rent 13,500/-
4 2.5% Maharashtra | 50,000/ -
Government G.S.T.
S 2.5% Central Government | 50,000/ -
G.S.T.
6 2% T.C.5. 40,000/ -
7 10% on royalty by DD in | 2,00,000/-

favour of District Mining

Department.

Total

23,58,500/-
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Hence [, Vijaysingh Deshmukh, Upper
Collector Pune, pass provisional general mining
license for 180 days for 6 months from 12.11.2020
to 11.05.2021 for digging and transporting for
5000 brass stone at Group no. 123, admeasured
1H 20R, Village Ambale, Tal. Maval for Mr. Vikram
Balasaheb Kakde, M/s. B. M. K. Built-Con Pvt.
Ltd, Talegaon, Dabhade, Indrayani, Plot no. 27,
Pune as authorized me Under Section 59 of
Maharashtra Mining Digging Development and
Regulation Rules 2013 on following terms and

conditions.

Terms and conditions :
1. Not to dig if got any other mining besides
mining passed during digging. To report the

same to concerned designated officer.
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Not to dig at any forest property or private

forest property.

To record and maintain upto date general
mining digging and sale register in form

prescribed daily.

To dig leaving 200 meter distance from forest
property outside forest while sanctuary zone

for general mining.

To leave 500 distance from colony/village
and to dig general mining leaving source of
natural water passing the hill top and hill

slope.

To be careful not to pollute air and to affect

water by licensor.



10.

11.
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Penalty action shall be taken considering
unauthorized if digged general mining after

said validity.

Note that, i1t shall be considered the
unauthorized digging, if digged general

mining before sunrise and after sunset.

Licensor is responsible for any kind of loss

and wastage caused by the general mining

digging.

Licensor is responsible fully if arised dispute,
claim of civil or criminal for rights of property
granted the general mining digging license or
loss compensation, dispute.

Licensor is responsible fully for safety of
labours or local residents or their pet animals

due to general mining digging.
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Not to continue digging after tenure, if not
removed general mining of quantity passed in
tenure and digged general mining more than
quantity digged passed the general mining,
otherwise penalty action shall be taken under

rules considering said mining unauthorized.

13. Royalty amount shall not be refunded if digged

less than quantity passed in digging period of

the general mining.

14. Licensor is binding to follow instructions given

15.

from time to time by designated officer.

To refer transport receipt passed to transport
general mining, action shall be taken under
rules considering said general mining
unauthorized if not found receipt during

transport.
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16. Rights is reserved to terminate provisional
general mining license without serving any

prior notice.

17. Licensor is entitled for said action under rules
if taken penalty action or digged
unauthorised earlier in property passed

license.

18. VAT or G.S.T. is binding to deposit as asked
by government since decided nothing for VAT
or G.S.T. by government, otherwise shall be

taken penalty action under rule.

License shall be terminated if violated any of
the above terms and conditions, when general
mining digged shall be declared the government

property and royalty deposited shall be passed for
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government and penalty action shall be taken

under Section 48(7) of Land Revenue Act, 1966.

Sd/-,
Vijaysingh Deshmukh,
Upper Collector, Pune.

(Hon’ble Upper Collector, Pune signed original

copy.)

To,

Mr. Vikram Balasaheb Kakde,

M/S. B. M. K. Buildcon P. Ltd.,

Talegaon Dabhade, Indrayni, Plot No. 27, Pune.
Copy for information and proper action to:

1. Sub divisional officer, Maval Mulshi, sub
division Mulshi.

Tahsildar, Maval — Provisional digging license is
passed for 5000 brass stone general mining

digging at Gut No. 123, Amble, Tal. Maval

admeasured 1H 20R, to act on inspection by
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concerned zonal officer whether digged 5000 brass
general mining there, to report our office the

action taken.

Sd/-,
12,1120,
Sanjay M. Bamne,
District mining officer,

Collector office, Pune.
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Ref.:-1. Application dated 09.08.2021 of Vikram

Balasaheb Kakde, M/s. B.M.K. Buildcon
Pvt. Ltd., Talegaon Dabhade, Plot No. 27,
Indrayni Colony, Talegaon, Dabhade,
Dist. Pune.

Mines and minerals, regulation and
development act, 1957.

Maharashtra Land Revenue Act, 1966.
Maharashtra general mining digging,
development and regulation rules, 2013.
Mining scheme passed under rule 58 of
Maharashtra general mining digging

development and regulation rules, 2013.

Sub.g

Order

Collector office, Pune,
Mining department,

No. Mining/SR/139/2021,
Pune, dated 09.09.2021.

Provisional General Mining License for
government purpose of Gut No. 123, Village,
Ambale, Tal. Maval, Admeasured 1H 20R to

dig 3500 brass stone general mines.
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Mr. Vikram Balasaheb Kakde, M/s. B. M. K.
Built-Con Pvt. Ltd, Talegaon, Dabhade, Indrayani,
Plot no. 27, Pune filled application on 09.08.2021
with our office to get provisional general mining
license for stone under work order of Executive
Engineer, Public Works Department for 3500
brass stone at Gut No. 123, Admeasured 1H 20R
at Village Ambale, Tal. Maval under PN-27
improvements to roads in industrial sector on
pune district Hinjewadi Chakan Talegaon
Ranjangaon Jejri and Add Jejuri) (Part II-Telegaon
SH 55 to Ambi Navlakh Umbre Km 8/00 to Km
12/320 Umbre to Karanhvihire road Km 12/320
to Km 14/358 Vandre Gagad Shiv Karanjvihire
Khalunbre Nighoje Mol to NH50 Km 28 /500 to Km
34/950 and Km 47/100 to 55/835 Indori
Jambode Navlakh Umbre Road Km 0/00 to 8/770

Bhamboli Ambethan chakan Road Km 0/00 to
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9/837 Jejuri (SH117) to Kolvihire road KM 0/000
to Km 4/551, Sh117 to Kolihire road (MDR134)
Km 16/000 to Km 19/350) in the state of

Maharashtra under MRIP.

Description of property asked is as below :

Village | Taluka | S.No./ | Admeas | Name | Brass
G.No. | urement of passed

mines

Ambale | Maval | 123 1H 20R | Stone | 3500

Passed the Provisional General Mining
License there under terms and conditions of
district mining scheme, said group number is

passed under District Mining Plan.

Executive Engineer, Public Works
Department passed said work order for PCIL HAM
Industrial Sector, Chakan, Talegaon Private

Limited. They submitted demand letter with Mr.
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Vikram Balasaheb Kakde, M/s. B. M. K. Built-Con
Pvt. Ltd. (Applicant) since PCIL HAM Industrial
Sector, Chakan, Talegaon Private Limited not

having general mining required for said business.

Said property under case belongs to
Balasaheb Mahadev Kakde and he passed consent

letter for digging for applicant.

Applicant submitted affidavit executed on
stamp paper of Rs. 100/- with application for
general mining, 7/12 abstract, zone certificate,
work order from Executive Engineer, Public Works

Department, Pune, plan.

Applicant deposited following amount with
government to dig and transport 3500 brass

general mining on 02.09.2021.
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Sr. No. Royalty and Tax Amount
Rupees
1 Application fee 5,000/-
2 Royalty at Rs. 600/- per|21,00,000/-
brass for 3500 brass
stone general mining.
3 Land rent 13,500/ -
- 2.5% Maharashtra | 52,500/ -
Government G.S.T.
5 2.5% Central Government | 52,500/ -
G.S.T.
6 2% T.C.5. 42,000/-
7 10% on royalty by DD in|2,10,000/-

favour of District Mining

Department.

Total

24,75,500/ -
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Hence 1, Vijaysingh Deshmukh, Upper
Collector Pune, pass provisional general mining
license for 180 days for 6 months from 09.09.2021
to 08.02.2022 for digging and transporting for
3500 brass stone at Group no. 123, admeasured
1H 20R, Village Ambale, Tal. Maval for Mr. Vikram
Balasaheb Kakde, M/s. B. M. K. Built-Con Pvt.
Ltd, Talegaon, Dabhade, Indrayani, Plot no. 27,
Pune as authorized me Under Section 59 of
Maharashtra Mining Digging Development and
Regulation Rules 2013 on following terms and
conditions.

Terms and conditions :
1. Not to dig if got any other mining besides
mining passed during digging. To report the

same to concerned designated officer.
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Not to dig at any forest property or private

forest property.

To record and maintain upto date general
mining digging and sale register in form

prescribed daily.

To dig leaving 200 meter distance from forest
property outside forest while sanctuary zone

for general mining.

To leave 500 distance from colony/village
and to dig general mining leaving source of
natural water passing the hill top and hill

slope.

To be careful not to pollute air and to affect

water by licensor.



10.

1.1
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Penalty action shall be taken considering
unauthorized if digged general mining after

said validity.

Note that, it shall be considered the
unauthorized digging, if digged general

mining before sunrise and after sunset.

Licensor is responsible for any kind of loss

and wastage caused by the general mining

digging.

Licensor is responsible fully if arised dispute,
claim of civil or criminal for rights of property
granted the general mining digging license or

loss compensation, dispute.

Licensor is responsible fully for safety of
labours or local residents or their pet animals

due to general mining digging.
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Not to continue digging after tenure, if not
removed general mining of quantity passed in
tenure and digged general mining more than
quantity digged passed the general mining,
otherwise penalty action shall be taken under

rules considering said mining unauthorized.

13. Royalty amount shall not be refunded if digged

less than quantity passed in digging period of

the general mining.

14. Licensor is binding to follow instructions given

15.

from time to time by designated officer.

To refer transport receipt passed to transport
general mining, action shall be taken under
rules considering said general mining
unauthorized if not found receipt during

transport.
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16. Rights is reserved to terminate provisional
general mining license without serving any

prior notice.

17. Licensor is entitled for said action under rules
if taken penalty action or digged
unauthorised earlier in property passed

license.

18. VAT or G.5.T. is binding to deposit as asked
by government since decided nothing for VAT
or G.S.T. by government, otherwise shall be

taken penalty action under rule.

License shall be terminated if violated any of
the above terms and conditions, when general
mining digged shall be declared the government

property and royalty deposited shall be passed for



1970

government and penalty action shall be taken

under Section 48(7) of Land Revenue Act, 1966.

Sd/-,
Vijaysingh Deshmukh,
Upper Collector, Pune.
(Hon’able Upper Collector, Pune signed original

copy.)

To,

Mr. Vikram Balasaheb Kakde,
M/S. B. M. K. Buildcon P. Ltd.,

Talegaon Dabhade, Indrayni, Plot No. 27, Pune.

Copy for information and proper action to-

1. Sub divisional officer, Maval Mulshi, sub
division Mulshi.

Tahsildar, Maval — Provisional digging license is

passed for 3500 brass stone general mining
digging at Gut No. 123, Amble, Tal. Maval

admeasured 1H 20R, to act on inspection by
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concerned zonal officer whether digged 3500 brass
general mining there, to report our office the
action taken.

Sd/-,
09.09.211,
Sanjay M. Bamne,
District mining officer,
Collector office, Pune.
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SCALE:-1:1000

M/S BMK BUILDCON PVT.LTD.
Ti#

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

MAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.123 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

<.

MINING BRANCH, PUNE
BK PANMAND

D.MO. COLLECTOR OFFICE

FOR B K PANMAMD!

-8 AR

TAL-MAVAL, DIST-PUNE BY USING TOTAL STATION INSTRUMENT
TAHSILDAR
TAMAVAL DIST.PUNE

MAVAL, DIST-PUNE

SUB DIVISIONAL OFFICER

NAME OF WORK:-
TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO 123 OF VILLAGE-AMBALE,

f'“-ﬂ .q’[‘ﬂﬁ

g 7,933
T 4 .133 Y SR e 2

8465283 BRASS
|
—
=]

GEND

L&l

] GUT BOUNDARY

i CONTOLR

|
© 5M CONTOUR

TOTAL AREA OF QUARRY-10825.704 SQ.M.
| QUARRY BOUNDARY

TOTAL EXCAVATION - 23956.750 CUM
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2000

Hori. Scale 1
Vert. Scale 1:2000

Cutting: 194,225

Cutting: 157.062

M/S BMK BUILDCON PVT.LTD.
TP

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

Cutting: 130.450

CROSS SECTIONS OF STONE QUARRY IN GUT NO.123 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

Cutting: 38.316
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Hori. Scale 1:2000

Vert. Scale 1:2000

CROSS SECTIONS OF STONE QUARRY IN GUT NO.123 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

M/S BMK BUILDCON PVT.LTD.

T.P
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Volume Report of Stone Quarry of Mr.Vikaram Balasaheb Kakade_T.P.

Sl. | Section Previous Cutting Volume

No From Section Difference Width Area Previous Average Volume
Sg. Meters Area Sq. Meters |Cubic Meters
1] 2020.000 - 0.000 70.000 38.316 0.000 19.168 0.000
2| 2030.000{ 2020.000 10.000 70.000 130.450 38.316 84.383 843.830
3] 2040.000f{ 2030.000 10.000 61.550 157.062 130.450 143.756| 1437.560
4] 2050.000{ 2040.000 10.000 69.798 194.225 157.062 175.644| 1756.435
5| 2060.000|/ 2050.000 10.000 77.162 208.552 194.225 201.389] 2013.885
6] 2070.000{ 2060.000 10.000 81.078 226.196 208.552 217.374] 2173.740
7| 2080.000{ 2070.000 10.000 85.297 248.116 226.196 237.156] 2371.560
8/ 2090.000| 2080.000 10.000 89.970 240.534 248.116 244.325] 2443.250
8 2100.000} 2090.000 10.000 70.000 168.243 240.534 204.389| 2043.885
10 2110.000] 2100.000 10.000 70.000 170.140 168.243 169.192}] 1691.915
11 2120.000f 2110.000 10.000 70.000 183.565 170.140 176.853| 1768.525
12]  2130.000{ 2120.000 10.000 74.708 210.862 183.565 197.214] 1972.135
13| 2140.000| 2130.000 10.000 70.850 169.106 210.862 189.984| 1899.840
14/ 2150.000| 2140.000 10.000 58.841 69.466 169.106 119.286| 1192.860
15| 2160.000| 2150.000 10.000 0.000 0.000 69.466 34.733 347.330
Total 23956.750
Brass 8465.283
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(Mining Belt Approval for General Mining)
Ref.:-1. Application dated 18.03.2011 of Mr.
Vikram Balasaheb Kakde and Mr. Vilas
Babanrao Kalokhe, Talegaon, Dabhade,
Tal. Maval, Dist. Pune.
2. Mines and Minerals, Regulation and
Development Act, 1957.
3. Mumbai General Mining Digging Rules
1955.
Maharashtra Land Revenue Act 1966.
Inspection report submitted in stie
inspection carried on 04.06.2011 by
District Mining Officer, Pune under
Government Circular No. MCR/1759/
64361 /MNG dated 15.11.1961.
Collector office, Pune,
Mining department,
No. Mining/SR/41/11,
Pune, dated 22.06.2011.

Sub.: Mining belt approval of Gut No. 116, Village,
Ambale, Tal. Maval, Admeasured 6H for Mr.
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Vikram Balasaheb Kakde and Mr. Vilas
Babanrao Kalokhe.

Order

Quarry lease is passed on following terms
and conditions for general mining of stone for ten
years from date of acquisition of property asked at
Gut No. 116, Village Ambale, Tal. Maval, Dist.
Pune, admeasured 600 hector, Mr. Vikram
Balasaheb Kakde and Mr. Vilas Babanrao
Kalokhe, Talegaon, Dabhade, Tal. Maval, Dist.
Pune as authorized under Part-2, Rule-5 of

Mumbai General Mining Digging Rules 1955.

1) Quarry lease holder should follow Mumbai
General Mining Digging Rules 1955 and

Maharashtra Land Revenue Act 1966.

2) Licensor should follow rules, orders,

conditions prescribed from time to time by
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government and Upper Collector Pune
regarding general mining. To register
agreement for quarry lease in three months
under this order. To submit copy of plan on
carrying survey with own expenses from
concerned Tahsil Inspector Land Records for
property passed for same. Licensor should
file application with concerned Tahsil
Inspector Land Records on depositing urgent
fee for survey in fifteen days after this order
for said survey. Otherwise quarry lease and
license passed shall be terminated
automatically considering licensor is
responsible for delay caused for execution

and no refund shall be passed him for same.

Not to start digging by licensor without

registration of quarry lease. Penalty action
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shall be taken under Section 48(7) of
Maharashtra Land Revenue Act 1966 against
General Mining Digged considering said
digging unauthorized if observed digging

started before agreement registration.
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To follow by licensor the proper rules and
regulations prescribed from time to time by
government to big and develop the general

mines.

To follow any legal provision by licensor
applicable affecting the safely, health and
amenity of public and labour working for
quarry of licensor regarding mining and to
provide road, water and other present
amenities regarding same. And not to cause
inconvience for anybody from particle
spreading from road used while digging and
transporting at mining property under
mining order and legal provision and to
submit no objection of Maharshtra Pollution
Control Board before providing stone

machine and other provision for same, if any



B)

1991

and the licensor should follow strictly its
terms and conditions and to submit xerox
copy of said no objection certificate with our

office.

Licensor is binding to follow following points
to control pollution causing by transport of

mining if provided stone machine at mining

property.

To provide immediately water sprinkling
process before making small parts from big
stone by stone machine and to be careful to

work it regularly.

To sprinkle water regularly on road in quarry
and road passing for quarry from main road

not to spread the particles.
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To plant trees at 20 feet distance each
sufficiently at road side and at labour
quarters and 50 per hector at property of

boundary passed and to develop it property.

To carry stone digging, transport of mining
from stone machine in quarry from sunrise to
sunset only. Not to carry any mining and

transportation in the night.

Not to carry mining or not to pass permission
for same in fifty year want to carry mining
without blast from boundary of any property
and Canal, road or public structure or
building and in 200 yard distance if want to
carry on blast without government prior
permission or from boundary of any railway
line without written permission of concerned

railway administration by licensor. Railway
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may prescribed the terms for government or
as the government may deed proper before

passing permission.

To submit blast license required from Joint
Chief, Blast Controller, New Mumbai, before
blasting in mining belt since blast is required
to carry to dig the stones in quarry and to
submit its copy with our office and to follow
its terms conditions. Licensor should put
twelve or more weight of sand bag with
covering hole with iron cover before blasting

and should be careful as below.

To provide sufficient prior instruction for
people with putting marks effectively in
danger zone with exhibiting 60 meter flat at

200 yards from place to carry blast.
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To be careful for all people of said zone have

got the proper shelter.

To be careful properly nobody should read

near place to carry blast.

To warn the people not to reach the quarry
for next half an hour on concluding blast.
Designated officer could reach freely any
blast place to confirm no danger is there for

the people from the blast.

To maintain accurate accounts showing
numbers of persons reached to work there
and other detail and quantity of all general
mines digged and transported from quarry by
licensor and to maintain all measurements of
quarry belt by licensor and to submit

information report, details as required from
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time to time with director earth, science and
mining business with specimen form of

mines digged in his mining business.

Licensor should provide his any information
and draft records for officer as granted
permission to enter to inspect same or
digging in building at any place in his quarry
for officer authorized by government or
designated officer or director earth science
and mining business. Said officer shall pass
instruction as he may deed required to
protect digging of such mining, if the mining
is getting wasted due to same and it is duty
of licensor his agent or manager to follow said
instructions in period prescribed by said
officer. Designated officer may terminate

lease or may charge penalty not more than
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double of annual mining property, if the
licensor, his agent or manager failed to follow

the instruction in period prescribed.

Licensor should make concrete any part of
quarry or to provide support there satisfying
the concerned railway administration or
government accordingly to them for safety of
any railway, drain, Canal, pass way of any

other public structure or construction.

Mining license shall be declared entitled to
terminate if the licensor stopped mining for
six months continuously, but mining license
shall not be terminated if the licensor is
prohibited for mining for proper reason or if
licensor stopped mining on prior permission

of designated officer.
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Designated officer may terminated his mining
license or should seize fully or partly his said
royalty if not granted permission for entry or
inspection under Section 13 by licensor or

his transferor or transferee.

Tenant should report all accidence to
concerned magistrate and district
superintend of police with Hon’ble Director,

Mining Safety, Margoan, Goa.

Designated authority should serve written
notice to licensor to make remedy in thirty
days from date of notice regarding violation
committed. My licensor or this transferor or
transferee regarding any condition
prescribed under Part-1, 2, 3,4, 5,6, 7, 8,9,
10, 11, 12, 14, 20 of this rules and

designated officer may terminate his mining



A)

B)
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license if he not complied with above
conditions in said period. Designated officer
may ask to deposit amount for penalty not
more than double of mining if violated any
conditions of mining by tenant or transferor

or transferee.

Zone certificate passed under case by Town

Planning and Assessment Department Pune.

To provide transport pass every time with
every vehicle passed by Designated Officer to
transport stone, soil, sand from property
passed by licensor. Penalty action shall be
taken under rule considering all general
mining in said vehicle is unauthorized if
found no transport pass with the said vehicle.
And to maintain daily accounts register of

general mining sold and transported digged
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by licensor. Said register and other accounts
statements should submit at digging place
for officer inspecting from earth science and
mining business directorate and Upper
Collector District Mining Business Officer.
Otherwise said mining license shall be

terminated.

Government is free from any claim of licensor
to get its loss compensation if observed later
any property was not available to lease

passed for mining business of the licensor.

Licensor or his transferor of his transferee
should not carry any structure against any
order passed by any officer designated to
pass such order anything as authorized the

officer for the property leased for mining or
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under any legal provision applicable then to

carry structure.

Government is authorized first to purchase
general mines getting from land passed for

mining purpose.

State government or central government
reserved rights to pass any line of telephone
or electricity or to construct any road,
railway, Canal or water resources on land

leased for mining or on any land.

Licensor is binding under following
conditions in own authority of Collector
Pune, besides above terms, conditions of

government.

To deposit full royalty of mining digged by

licensor with concerned Tahsildar every after
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minimum six months, but licensor could
deposit said royalty anytime and from time to
time in less than six months as convenient.
But licensor is not binding to deposit Royalty

1in more than six months in advance.

Licensor should submit no objection
certificate on stamp paper with notary or
Tahsildar from landlord on passing loss
compensation amount for land for landlord,
if taken on lease the private land for mining

by licensor.

Not to cut or dispose tree, bushes, etc.
prohibited to cut under rules by licensor

without permission in his mining property.
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Licensor should not carry mining at property
not lease or sold him for same by any

government authority on passing license.

Licensor is responsible fully not to carry
mining at reserved or protected or any other
kind of forest zone or government opened,
vacant land if any is there near property
leased. Otherwise said mining shall be
considered as violation of forest protection
act, encroachment of government land and
license shall be terminate without serving

any separate notice.

Licensor should protect mining digging
property with compounding sufficiently and
properly, otherwise he 1is responsible if
occurred accident on following human/

animal life in the digging and he shall be
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declared entitled for action under rule and

mining license could be terminated.

To indemnify the government by licensor if
any dispute, court matter of licensor with
other person regarding leased property is

arised.

The leased property with quarry thereon and
all mining remained in the quarry shall be
possessed by government and all property on
said land shall be possessed by government
on seizing on terminating lease tenure or if
revoked the lease.

Government may apply authority to possess
all quarry on leased property, campus, all
land, machinery therein, etc. if required
under case if the war of emergency is

declared.
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Sd/-
(R. K. Gaikwad),
Upper Collector Pune.
To,
Mr. Vikram Balasaheb Kakde and Mr. Vilas
Babanrao Kalokhe, Talegaon, Dabhale, Tal.
Maval, Dist. Pune.
Copy to :-
1. Tahsildar : Maval,
a) To verify whether the licensor follow the

conditions under this order and general mining

digging rules.

b) To get signed, sealed, certified mining transport
permission book under form prescribed for

licensor and to maintain its record with our office.

c) To submit detailed with our office one checking
whether prescribed information is submitted with

all concerned in time prescribed or whether
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deposited all government dues in time with
treasury on digging under rule by licensor under
accounts of mining and its property at least once

yearly personally by licensor.

2) Tahsil Inspector Land Records, Maval, for
proper action.

To get drafted preferably survey plan for execution
on carrying survey of property passed only with
collecting survey charges under Para no. 3 from
licensor. To be careful to get carried said survey
without delay since lease deed execution is
binding to carry under rule in period prescribed

for mining property with plan.

3) Sub Divisional Officer, Maval, Sub Division
Pune, for information.

For kind information and reference.
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4) Hon’ble Director Earth Science and Mining
Business, Directrate, Maharashtra Government,

Old Secretariat, Nagpur-440001.

Sd/-
12.06.1.1
For Upper Collector, Pune.
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Ref.:1) Main ofder No. M/SR/35/16 dated
10.08.2015 of our office. |

2) Request application to renew mining lease
dated 31.06.2017 of Mr. Santosh Vasant
Gholap, Ambale, Tal. Maval, Dist. Pune.

3) Maharashtra mining digging development
and regulation rules, 2013.

4) Letter No. SEAC/2013/Cr/201A/Tc2 Dated
24.01.2014 - OF Honourable Principal .
Secretary, Environment Department, State
Environment Incidents Assessments

Authority, SEIAA.

Collector office, Pune,
Mining department,
No. M/SR/R/36/2022
Pune, Dated 27.05.2022
Sub.:- Permission to renew mining deed.
G. No. 116, Amble, Taluka Maval
admeasured 7 H. 245 R.
04 H. 24 R.
Mr. Vikram Balasaheb Kakade and Mr.
Vilas Babanrao Kalokhe
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Ofder

Our office has passed mining belt for 05 years
for G. No. 116, Amble, Taluka Maval admeasured
2H. 0O5R under order No. M/SR/35/2012 dated
10.08.2012 for Mr. Santosh Vasant Gholap, Ambale,

Tal. Maval, Dist. Pune.

Whereas, Mr. Santosh Vasant Gholap has
requested to renew said mining deed for further

period under application dated 31.06.2017.

Property digged the mining that mining
property by Mr. Santosh Vasant Gholap is assessed
with ETS machiné and applicant has deposited
royalty for 738.840 brass as on today. Accordingly
applicant has deposited royalty with government for
750 brass till today. Means royalty deposited in
advance with government for 12 brass. Hence no

objection is there to renew said mining license.
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And mining holder want to dig -1194 brass
mining, affidavit is submitted on stamp paper of Rs.
200/- to deposit royalty at Rs. 400/- per brass at
present rate with government as its approximate
rent, affidavit is submitted binding all terms,
conditions of rule no. 3 to 57 of Maharashtra Mining,
Digging, Development and Régulations Rules 2013
and has submitted soIvency certificate of Punjab and

Sindh Bank.

And, I Ramesh Kale, Upper Collector, Pune to
renew the said mining deed as on 29.06.2022 for
next five years from date of terminating it earlier
order as authorized me under Maharashtra Mining,
Digging, Development and Regulations Rules 2013,
since mining holder has submitted environmental no

objection and mining plan.
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Terms and conditions :-

1)

2)

3)

4)

All terms and conditions are binding for
binding holder under main order no. M/SR/
35/2012, dated 10.08.2012 of our office and
Maharashtra Mining, Digging, Development
and Regulations Rules 2013 and letter of

environmental department dated 24.01.2014.

Mining lease is binding to execute in 60 days
from this order.

Mining passed shall be terminated without

‘serving any kind of notice if any of the above

terms and condition of 1 and 2 is violated and
mining holder is entitled for action under
present rules.

Rent prescribed is binding to deposit with
government under affidavit submitted on stamp
paper of Rs. 200/- to dig yearly 1003 brass
mining under mining _plan of property

demanded.
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5) Right is reseﬁed to terminated mining license
without serving any prior notice.

6) To be careful not to violate terms, conditions
under mining order not to get complaint
regarding environment at Hon’ble National
Green Tribunal, West Zone Bench, pune.

Sd/-
(Vijaysingh Deshmukh)
Upper Collector Pune.
To, |

Mr. Vikram Balasaheb Kakade and

Mr. Vilas Dabhade, Taluka Maval, Dist. Pune

Copy to :-
1) Sub Divisional Officer, Mawal, Mulshi, Sub
Division Mawal.

2) Tahsil Maval, for information and proper action.

To instruct the concerned talathi and ward officer to
confirm whether deposited royalty with government

at the then applicable rate for mining digged at
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mining belt passed. And whether following terms and

conditions under order by mining deed holder.

Copy to :-
Director Earth Science and Mining Directorate,
Maharashtra Government, Khanij Bhawan, 27,

Cement Road, Shivaji Nagar, Nagpur 440010.

Sd/-
(Sanjay M. Bamane),
District Mining Officer,
Collector Office, Pune.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

AT
Phone - (020) - 25811627 ammmsmn. 3% Eloor, "Jog Center”
Fax - (020)-25811029 Wakdewadi Mumbai-Pune Road,
Email : ropune@mpcb.gov.in ‘--. Pune - 411 003.
Visit At : http://mpcb.gov.in

(@) e/S.5.]. te: O
rang 780&,000&;59 /—rloff] IR

_ Consent No: RO-PUNE/CONSENT/ H6-€ 301l 09

Consent to Operate under Section 26 of the Water (Prevention & Control of

~ Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Coﬁgro[ of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule® of

~ the Hazardous and Other Wastes (Management and Transboundg@llggemem) i
Rules, 2{118

[To be referred as Water Act, Air Act and HW (M&TM] Rules Je;pecﬁiely]

~ CONSENT is hereby granted to

M/s. BMK Buildcon Pvt Lhd,

Gat No. 116, A/P. Ambale,’

Tal Maval, Dlst Pune -

_ - : NN

located in the area declared under ﬁ)e’ipmV?sIons of the Water Act, Air act and
Authorization under the prows:ons‘ef@WtM&‘rM) Rules and amendments thereto
subject to the provisions of the Act andghe Rules and the Orders that may be made
further and subject to the followmg fénns and conditions: _ _

1. The Consent to Operata ls granted for a period up to: 30 04 2024

2. The Consenti _waﬂﬁ; _ the manufacture of -

Product Name nga::nmt:?

Stone Metal . 60C 2 Brass/M
CrushedSand | 200 | BrassM

3.5 CONDTT[ONS UHDER WATER ACT:

1 The daily quantity of trade effluent from the factory shall not exceed NIL.

2. The daily quantity of sewage effluent from the factory shall not exceed 0.8 M*.
(i) Trade Effluent: —NA— '
(iv) Trade Effluent Disposal: — NA —

(v) Sewage Effluent Treatment: The apphcant shall provide comprehenswe treatment
system as is warranted with reference to influent quality and operate and maintain the

. . . Page 1 of 5
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same continuously so as to achieve the quality of treated effluent to the following

standards.
(1) Suspended Solids Not to exceed 100 mgil.
{2) BOD 3days 27°C. Not to exceed 100 mgll.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardening / plantation only.

{vii) Non-Hazardous Solid Wastes:

g

Sr.No. Type Of Waste Quantity UOM Treatment Dipal

(viii)Other Conditions: 1) Industry should monitor effluent q{a egularly.
2) industry shall develop green be | species in
1/3" of total area. Y

4. The applicant shall comply with the provisions. of the Water {Prevention &
Control of Pollution) Cess Act, 1877 (to be refer(ed asCess Act) and amendment
Rules, 2003 there under

The daily water consumption for the fouowingqﬂpﬁones is as under:

(i) Domestic SN w5 1.00 CMD
(i) Industrial Processing o> ooocwmp
(il Industrial Sprinkiing ) 3.00 CMD

(iv) Agriculture / Gardening 5 0.00 CMD o &

The applicant shall regularly \bb rtto the Board the returns of water consumpfion
[omiL Y

in the prescribed form and pax@te Cess as specified under Section 3 of.

Act. ‘k;}

5. CONDITIONS UNDER@'KR
{i) The appr@ sh I mstaﬂ a comprehensive control system consisting of
control ! mnments as is warranted with reference to generation of
ermsslon and operate and maintain the same continuously so as to
achieve - the level of pollutants to the following standards:

a. Bgntrol Equipment:

. .1) Conveyor belt shall be covered to avoid dust emissions.

. . 2) You shall provide Wind breaking walls.

%+ “ 3)Dust Suppression system & sprinkling arrangement shall be

% Provided to all sources of dust emission.

' 4) You shall develop a green belt along the periphery of unit.
5) You shall construct metalled roads within premises. ;
6) You shall follow regular cleaning & wetting of the ground within

Premises.

b. Stan'd_ards for Emissions of Air Pollutants:

(i) SPMTPM  Nottoexceed The SPM measured between 3 to 10
Mitrs, from any process equipment
of a stone crushing unit shall not

; Exceed 600 mg/Nm®

(i) SO2 Nottoexceed -— Kg/day

| _ i Page 2 of §
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6. Standards for Stack Emissions:

*

(i) The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel Quantity UOM
—NA--

(i) The applicant shall erect the chimney(s) of the following

specifications:- ' i '
Sr. No. Chimney Attached To Height in Mtrs.
~NA--

(iii) The applicant shall provide ports in the chlmneyi(s} and fagrhes@ch as
ladder, platform etc. for monitoring the air emissions and t e shall be
open for inspection to/and for use of the Board’s Staff ey{s) vents
attached to various sources of emission shall be nated br-numbers such
as S-1, S-2, etc. and these shall be pamtedi dnsp facilitate rdenttf‘ cation.

(iv) The industry shal[ take adequate measures for cor néf noise leveis from its
own sources within the premises so as to mamtam nbient air quality standard
in respect of noise to less than 75 dB(A) dunqg day time and 70 dB(A) during
night time. Day time is reckoned in ﬁﬁ a.m. and 10 p.m. and night time
is reckoned between 10 p.m. and 6a m &

Iv)\ Other Conditions:
. my~ 1) The industry should not cause.any nuisance in surrounding area.
: } f | 2) The industry should monita stack emissions and ambeent air quality
-‘__1;-71"760ND!TIONS UNDER RDEJUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDRY MO E’MENT) RULES, 2016:
(i)  The !ndp‘s_ shall handle hazardous wastes as speciﬁed below.

Sr. No. Type of Waste Quantaty uom Disposal
—NA-

(% Q‘»rreatmem NIL

‘i.- The authorization is hereby granted to operate a facility for collection,
storage, transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2018. -

b. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking all

. . . . - Page 3 of 5
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necessary safety measures. The industry shall aiso monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the
surrounding. The industry should not restart the process without permission
of the Board and other statutory organization as require under the law.

c. The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on 2 6'x4’ display board in the manner
and the report of the compliance along with photograph shall be submmed :
to this office & concerned Regional Office/ Sub Regional Office.

d. It shall be ensured that the Hazardous waste is handled, managéd &
disposed of strictly in accordance with the Hazardous and Other Wastes
-(Management and Transboundfy Movement) Rules, 2016. -

8. -Industry shall comply with follo\mng add}tional conchtions

S i
.measures for

i. The applicant shall maintain good hous ekeepmg i ..
: surroundmg gl

- control of pollution from alt sources 0 as not to cause. nisance.t
area / inhabitants. e :
ii. The applicant shall bring minimum 33% of the ava@abiéﬂopm hntj under green :

coverage!/ tree plantation.
in the !amy premis&s _

iii. Solid waste — The non hazardous solid waste

sweepings, etc., be disposed of scientifically so 2 s*nét to cause any nuisance /|

%

pollution. The apphcant shall take neeessag”‘
disposal to dumping ground.

iv. The applicant shall provide for an aitemate ﬁectnc power source: suﬁiciem o
operate all pollution control facﬂitm Wtaned by he applicant to maintain
compliance with the terms and conditions of the consent. In the absence, the
applicant shall stop, reduce or oth j , control production to abide. by terms &

~conditions of this consent regarding ;

v. The applicant shall not ¢ ; aner quantsty quamy the rate of cﬁsahatge _
temperature or the mod@’o effluent / emissions or hazardous wastes or control
equipments provided for w out previous written permission of the Board.

vi. The applicant shali(: e facility for miiewon of environmental samples and_
samples of trade ang ge effluents, air emissions and hazardous wastes to the
Board staff ﬁgnma! or designated points and shall pay fo the Board for the
services renderqd’m this behalf.

vii. The applica Sj}all make an applicauen for renewal of the consent at bas: 60 days
before of the expiry of the consent. _

viii.The fim Il submit to this office, the 30" day of September eve:y year the
Envum:?l%ntal Statement Report for the financial year ending 31% March in the

#, préscnbed Form-V as pre the provrs:ons of rule 14 of the Environment {Pmtechon}

e A nd Amendment) Rules, 1992. :
\sas inspection book shall be Opened and made avaﬂable to the Board’s ofﬁoers
“ during their visit to the applicant. -
- x. The applicant shall install 2 separate eiectnc me@er showmg the conswnpttcn of G
. cenergy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register shovwmg cansumption of chem:cais used for
~ treatment shall be maintained. s
xi. Separate drainage system shall be promded for collectuon of trade and sewage
- effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find lts way other
~thanin designed and provided collection System.
xii. Neither storm water nor discharge from other prem;ses shall be aﬂowed to rmx wnh
the efﬂuents from the factory -

"_sfromcmcauﬂmesfor__ i
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18,

,_Tal Maval, Dist Pune

9 Cépy to:

*Received Consent fee of —

UAN No.- MPCB-CONSENT-0000045778

9. This is without prejudice to any other perm!ssmn required under any of the laws,
By-laws or regulations in force.

10.  This Board reserves the right to add / amend / revoke any condition in this consent
and the same shall be binding on the applicant.

11. This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.

12.  The Capital investment of the industry is Rs. 44335 Lakhs.

: &y (J.S. Salunkhe)
b S / Regionél o%cér, Pune
m.;:‘,w“’ ' b B

M’s. BMK Buildcon Pvt Ltd
Gat No. 116, A/P. Ambale,

Sub—Regscnai Ofﬁoer Pune-il
It is directed to insure compliancs
report half yearly.

Sr.No. Amount (Rs.)

27.03.2018

Page 5 of §
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MAHARASHTRA POLLUTION CONTROL BOARD
: REGIONAL OFFICE, PUNE

Phone - (020) - 25811627 ——— 3" Floor, "Jog Center’

Fax - (020)-25811029 Wakdewad: Mumbai-Pune Rcad
Email rcpune@mpcb gmun wmaEy Futie = 4 1003 '

Visit At ©hitou/fmipebs ;

-Or;ngafssll’ ﬂate. 235 /93 //6‘)
Consent No: Ra-punwmssw J20300) lﬁ ? -

Consent 1o Operate under Section 26 of the Water (Preyention & Cobitrol
Pollution) Act, 1874 & under Section 21 of the Alr (Pravention & Cofifrol
Pollation) Act, 1881 and Authorization | Renewal of Authorization undac Rule
the Hazardous and Other Wastes [Managsmont :nd“‘rransbow

Rﬁ!es. 2016 .

. subject 1o the provision
'furfher arxd suhiec! i the

Protuct Namo :Mpximum
.~ Stone Meial
ngw‘ ~ Sione Dust

%ﬁ "ifunﬁEa WATER AcT:

e

(v) Sewage Effluent Treatment: The apgiiaant shal :'pravida comprehenshfe treatment
sysiem as is warranted with reference o inﬂuant,_‘ ty &nd erate and n amtain the

Page 1of5
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same continuously so as to achieve the quality of treated effluent to the foliowing

standards.
(1) Suspended Solids Not to exceed 100 mg/l.
(2) BOD3 days o i 1 Not to exceed 100 mgl.

(vi) Sewage Effluent Disposal: The freated domesuc eﬁfuent shall be soaked in a soak
pit, which shall be got cleaned perlodically. Overflow, if any, shall be used on land for
gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr. No. Te of W?} Quantity UOB:" o Treédinent Dispasal

{viii)Other Conditiohs: ‘i} !ndustfy sthHd manﬁar affivent guﬁQ
2} Industry shall develop green bah of
if?f" of tcfai ares, -

ogal spemes in

4. The appllcant shall comply with the provismns;xﬁ%@e ‘Water (Preventlon &'

Control of Pollution) Cess Act, 1977 (fo be referred‘tas‘Cess Act) and amendment
Rules, 2003 there under
The daily water consumption for the foliowm %& ohes is as under:

() Domestic '1.00 CMD
{ii) industriai Processhxg . 5 0.00 CMD
(i) tndustral Sprinkling \:} _ 300CMD _,-' =
(v} Agricultur&iaarﬁénlng % . obocMD fes

The applicant shall r’eyulaﬁ?\ﬁﬁn‘ tha Board the retumns offis ccrgsumpxim
, Inthe prescribed farm and@ : C&ss as specified andﬂs Han 3-0f the said

‘ML

5. CON_DITIONS UNDER.AII R-ACT:
(i) The app!i‘
COntre )
emlss‘io and operate and maintain the same continuously so as to

e Jhe level of pollutanls to the foliowmg standards

2

% {'E?n:rol Equipment . ;

9 Conveyor belt shall be covered to avmd dust emlsswns

B M ) You shall provide Wind breaking walls. :
" 3) Dust Suppression system & sprmklmg arrangemeni shall be

Provided to all sources of dust emission.

4) You shall develop a green belt aiong the periphery of unit,

5] You shall construct metalled roads within premises.

6} ';‘cu shall tuﬂiwv reguﬁar cieanmg & Wemng of the gruurﬁ \nﬁ‘fnn
remises.

b. Standards for Emlssions of Air Poliutants

(l) SPMJT PM  Notfo exceed The SPM measured between 3 fo10

Mirs, from any process equipment
of a stone crushing unit shall not
o . Exceed 600 mgiNm :
) S02. Nottoexceed — Kg!day '

: 7 = : : ‘Page20f5
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shall install a comprehenswe control system consustlng of
snts as is warranted with reference to generation of
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6. Stand

(i)

(ii)

| Sr. No. Chimney Attached To Hc‘lgii' Mtrs.

(iif)

~ open for inspection to/and for tse of ihe Board's Stafl,
attached 1o various sources of emission ehall be desid

()

UAN No 00000411386

~own sources within the premises so as tg i
_in respect of noise to less than 75 dB(A) dur]

ards for Stack Emissions:

The applicant shall observe the following fuel pattern:-

§r. No. Type Of Fuel Quantity

The applicant shall erect the chimne&(s) of the following
specifications:-

‘The applicant shall provide ports in the chnmnny!(s) and Lacm‘t‘i‘és such as
ladder, platform etc. for monitaring the air emissions ant ﬁwé“ﬁsa%e shall be

The chimney(s) vents
ted:by numbers such
as $-1, -2, efc. and these shall be paintad) dfsp!ayﬁﬂ atilitate identification.

e

The industry shall take adequate measures for<dnrol of rmasa levels from its
intainamblent alr quafity standard
day lime- and 70 dB(A) during
night time. Day time is reckoned in betwéaw am. and 10 p.m, and night time
is reckoned between 10 p.m. and 6 affmis,

Do % J%'q i
' L Nt
~ Other Condmons ' “‘Q‘\k- '
1) The industry should nbgcéuse any nuisance in surrounding area.
2) The industry should monitor stack emlsssons and ambient air quality
Regu!ariy e . : e

‘ "ﬁddus AND OTHER Whsvis (MANAGEMENT AND
T) RULES, 2016:

Sr. No. Type of as.te = Quanuty

" Treatment: - NIL

The authorization is hereby granted fo operate a faculity for collection,
storage transport & d:sposal of hazardous waste .

o mdustry shou!d comply wﬂh the Hazardous ancl Other Wasies'

(Management and Transboundry Movement) Rules, 2016.

even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
- Bngade, Dlrectorate of Health Serv:ces Departmeni of Exploswes Board

f o . Page30f5
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and Local Body and the production process should be stopped by taking all
necessary safely measures. The industry shall siso monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the
surrounding. The industry should not restart the prot:ass without permission
of the Board and cther statutory organization as require under the law,
¢. The unit has to display and maintain the dats: online outside the- factory
main gste in Marathi & English both on a §'x4’ display board In the manner
- and the report of the compliance: slong with photograph shall be submitied
g lhis afﬁce & concernad Regsenal G!'ficaf Sub ngmnal {}ﬁ‘w -

d It shall be ensured that the Hazardous waste is hizmdied managed &
disposed of strictly in accordance with the Hazardous and Ollgfr Wastes

(Management and Transboundry Movement) Rules, 2016 r“}*
_ B
8, Industry shall comp!y with following addmonal cond:tuons “E w
i T'he appiicam shall mainta!n good: hcmekeemng and taige “‘"m measures for
cantrol of pollution from all sources so as not fo cause "nunsar;ge to surroundmg
area!mhabxtants : ey
1. The applicant shali bring m:mmum 33% of !he avalla __‘-k'pen land under green :
' coverage/ tree plantation, - . :
iif, Solid waste — Trie non hazardous solid wa %‘m in the Taclory preinises,
sweepings, etc., be disposed of sclentifically D as'not (o cause any nulsance /
poliution- ‘meapp!ncam shall take necessary THSSIONS . tmmcivrca:nhmﬁesfaf
- disposal mdmnplng‘gmund ; b ;
v Tha plicant shall provi r &N sitem; tric power source: su( lent to.
 coperate all pollition control facillis . Instalied by he spoiicant to malntein
compliance with the terms and conditions of the cansent, In the absance, the
applicant shall stop, reduce.o \OF othewwise, contral pfaductnfm {o ‘abida hy tEtms &
, conditions of this consent regd émg polluﬂdin iﬂ\mle L
, Y. The applicant shall naf“ehange” o iy, qua
 lemperature of the modeof thE & )
equipments provided
vi. The Ei)}ﬁﬁﬁﬂf shiat, pre

rni
d ; . i inalordeﬁgnated po?nté
rsarviﬁ“eé afed in this behali, i
shall maka anappﬁca!m for reney;aT of te oo 2 i
' oré th !dale of thé expiry of the cansent, ' !
i Th(ﬁgghau submlf fo this office, the 30" day of September !.Wety yﬁar,
__ 11ie ia year ang&ig" 1% Mare 'f;the

~__m'ﬂi!!:r'ma'd Slawmént Report for thg f inant

‘ pection book-shatl be ep&nad and made available to 1he Board's officers
dumg'thair visit to' the app]f
_x, The app,ré‘arﬂ shatl Install a separat& elef:t(_m meter showmg the consumptaon of
engrgy for operation of domestic and industr) uent treatment plants and air
pofiutic cantrul system. A reg!siéf shm.ring‘ sumption of chemncais used for
treatment A shall be maintained. i i [ actlnn
Separate drainage system shall be provi
effiuents, Terminal manholes shall be provided st the erid of-
arrangement for measuring the flow, No effl hall ba
sewers down- stream of the terminal marhol '
than in des;gned and prowded coliectlon Sys,em
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xii. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

9. This is without prejudice to any other permission required under any of the laws,
by-laws or regulations in force.

10.  This Board reserves the right to add / amend / revoke any condition in this coasent
' and the same shall be binding on the applicant.

11. This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.

12. The Capital mvestment of the industry is Rs. 480. 56 Lakhs

{J ':salunuha)
Rggiﬁn“al Officer, Pune

- To,
NM/s. Shree Amblca Stone Crusher,
Gat No. 116, A/P. Ambale
Tal. Maval, Dist. Pune

- Copyto: ° . o _
Sub—RegnonaI Officer, Pune-ll < y\;\} | . . .
it is directed 1o insure com _Ee}jucoasem condition and submit compliance

report half yearly.

i

- j:.f_gec_elved Consent fee of ~

- Sr.No. : Anmunl {Rs.} Transact[on No.

HoR. ™ Txmamas?a zﬁoazma

Page 5 of 5
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexc,
Mumbai 400 032

Date: 24" January. 2014

To.

Collector, Pune

Othice of the Collector,
Punc.

Subject: Environmental clearance for Stone quarry proposals.

Sir,

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71 meeting and SEIAA in its 61% & 64" meeting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals

which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also

considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.35

-

2.
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3 Vadachiwadi | Haveli | 26 M/s.Sonai Stone Crusher l 2.00
4 Nandoshi © Haveli T4 | Chabu Baburao Ranwade 2.20
B Nandoshi T Haveli 4 i\‘andkumzli‘-aopalmo 2.74
6 | Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarewadi | Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 3/4/1, | Mfs.Kedareshwar Stone Co 1.04
3751
9 Mangadewadi Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R
19/7B,
19/9,
19/11,
19/12,
B 18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 294
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 53/2 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37,38 M/s.Kakade Stone Crusher 495
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, Stone Crusher)
150/2,
153/1,
153/2, 151

s
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28 Amble | Maval | 123 Sarika Sunil Shelke ) 31.57 l
29 [ Amble ) 1 “Maval | 136717273 | Sunil Shankarrao Shelke 400
30 Amble ‘ Maval 12042 M/s, Namrata Stone Crusher 1.80
3 Amble | Maval | 118 [ M/s. Namrata Stone Crusher | 2.83 |
32 [Amble [ Maval 116 | Vikram Balasaheb Kakade 4.95
| 33 | Amblc C Maval | 1210 é?lgur Shivajirao Pawar 3.64
34 Amble Maval 118 Santosh Vasant Gholap 2.05 |
83 Avasair Budruk Ambegao 87/2 | Chandrakant Gulabrao 4.00
n Raskar
36 Avasair Budruk Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24, 25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim _ Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
Ltd.
45 Khor Daund 1103, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 311 Sopan Dondipa Karpe 1.01
47 Moi Khed 630 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 Mot Khed 521 Anis Bashabhai Pathan 1.04
52 | Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 | Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi | Khed | 473 Suresh Damu Karpe 1.03
61 | Moi 1 Khed n 511 S_opzﬁi{aulipa Kurpn;' B .00
62 Kclguoﬁﬁ T [ Khed | 214 Maruti Rambhau Mugase 1.06
63 | Koregaon  Khed | 112 Anup Ramesh Bothara 1.04
64 Juyc-d\\fzzdi Khed 3R/2 Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 Karanjvihire Khed 86 Ramchandra Damodar Kad 4.00
66 | Kadus | Khed 2714 | Manik Shivaji Kadam 1.07
67 | Moi Khed 571 Shivaji Kondiba Sonavane 1.03
68 Karegaon Shirur 35/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 | Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2
72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
i Tardobachiwadi Shirur 821/1 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapami 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
31 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
. Malgunde
&5 | Karegaon Shirur 3972 Sandesh Krishnaji Kohkade 1.04
86 Uralgaon Shirur 511 | Sunita Sudhakar Kadam 1.06
87 Malthan Shirur 63 Chandar Abu Pachange 2.07
88 Bhavdi Haveli 84 Pramod Babanrao Kande - 2.00
89 | Lonikand Haveli 357 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43
91 | Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

Hs
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92 Ambegaon : Haveli | 79/1 Shivaji Raghunath Fengase .94
93 l)hu_{a[r? L Haveli | 899 Shivaji Dattatray Chakankar 2.16
94 | Yevlewadi | Haveli 14/1/2 | Shirish Rupchand 103
i Dharmawat
05 | Lonikand | Haveli 603 Shantaram Sadashiv Sakore 1.31
96 Lonikand Haveh 554/1 Satav M.Pandit .56
07 Lonikand Haveli 0600 Avinash Pandurang Sakore 2.00
98 | Lonikand | Haveli | 390 | Maruti Ramchandra 435
" Bhumkar
99 | Lonikand Haveli 564 Bapusaheb G.Kand o 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Egnath Shinde 1.89
107 | Lonikand Haveli | 598 [ Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 | Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli | 251/3/4/5 | Mulchand B Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi ‘Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Iyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal




2028

123 | Dhayari Haveh 3071 1 Balasaheb Yashwant Dangat 2.00
124 | Na gz{L-)-n - Haveli | 425 | A;;an:zhcb Ramchandra Kale 2.00
125 | Yevlewadi Haveli 14/3/1 Anand D}?nof)a Kamthe 1.01

126 "l')"llwa;;;'m'i Haveli | 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
" 127 | Bhavdi Haveli | 157/A Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04

129 | Bhavdi  Haveli 71 Sachin Gulabrao Deshmukh 3.00

130 | Outade Haveli 67/572 | Rohidas Raghunath Ghule 2.00

Handcwadi B

131 | Ambegaon Haveli 5372 Ratnaprabha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli i Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

13 Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578,579
138 | Sasthe Haveh 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567, 569, | Ujwala Vilas Palresha 4.00
576

141 ! Bhavdi Haveli 248 Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 4968 Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.35

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.01
Fulsundar

148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
i Dhankawade
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EEil | Gauddara Haveli | 314 | Sommath Suresh Dhandekar 1.60
S I I SR E
152 1 Charoli Haveli 76/2 Ashok Dnyanoba Khandave 1.60
T 153 Tlmm]_n Haveli | 76/1 | Balkrishna Dnyunobnﬁﬁ 120
| Khandve
154 (—huz)li Haveli | 76/5 | Rekha Balkrushana 153
| | Khandave
1535 | Ambegaon Haveli 75/2/1, { Samarth Stone Company 1.91
Khurd 7517171,
| _75/2/2/2
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 381 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 | Kham gaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7 Firojkhan M.Pathan 1.08
1212
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 7212 D.G.Balhckar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhajt Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

i
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176 | Muguon Mulshi 5171 Lawasa Corporation Ltd. 4.05
177 Koloshi © Mulshi | 171 Lawasa Corporation Ltd. 3
178 L Chimali o Khed 250 Arjun Tukaram Jadhav 1.29
179 | Mo Khed 645 Sandesh Dattatray Gite 1.05
130 i’rng)ll o Khed 349 Sanjay Bajirao Vahile L
T8l | Moi Khed r 455 Baban Bajirao Gawari 1.04
182 | Mot Khed 1[ 484 Shantaram Dattoba Gawari [.15
183 | Mol Khed 442 Swapnil G.Karpe 1.08
184 | Moi Khed | 570 | Vijay Bajirao Gavari 1.04
185 | Chas - Khed 334 Umesh N.Dhamale .21
’ 186 | Dhoksangavi Shirur 83 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
188 | Kolwadi Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n

191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n

192 | Mordewadi Ambegao 3319, Raghvendra Vitthal 2.00
n 32/7, Chimbalkar

35/12

193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n

194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00

743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V. Khatr, Kartik V.Khatri

197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02

198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45

199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21

Karavagaj

200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04

201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20

202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01

Chaudhari

203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92

204 | Bhavdi Haveli 1771 Popat J.Tambe 2.00

205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90

206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00




207 | Lonikand . Haveli Rh i Shivagt Sonba Shinde 1.94
508 | Tomkand | Havelh g 513,514 | Milind Sopanrao Bhosale | 2.00 |
209 | Lonikand | Haveli | 579 | Sudhakar Dattatray More 2.00
210 [ Bhavdi | Haveli | 190, 191, | Sudhir S.Chougule 480 |
| | 204,205
211 Lonikand o : Haveli | 396 .-\11]Ff;:-}’si11g Tupe 1.08
212 | Bhavdi Haveln 223 [ Yashwant Shivarkar 1.08
213 | Lonikand Cllavei | 333 \'()gcsh Dn;allacsh\\-'a?l_)a\fi 2.00 |
214 imrulguu:{ Tl Haveli | 198 | Siddh Ganesh Stone Crusher _-‘r 1.60
| ‘
215 | Bhawdi  Haveli 200 ! Sanja;B abanrao Paygude 120
216 | Lonikand Haveli | 582 | Mahesh Vitthalrao Shinde .08
217 Fulgaon Haveli 194 Sampat Mahadu Sakore 1.61
218 | Yevlewadi  Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi ~ Haveli 169 | Anish Ashok Kalbhor 1.08
221 | Wagholi THaveli 1117145 _[Fymmba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi ‘Haveli | 191,204 | Manoj Laxman Mane 2.08
| 225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 | Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli | 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdeo Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand Haveli | 609,610, | Z.M Bharucha ' 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 ; Bhavdi Havch 75 Vithal Bhumkar 3.00
232 | Lonikand Haveh 607 Vivek Madhav Reddy 4.00
243 | Peme Haveli 399 Smita Chandrkant Kolte 2.00

244 -Szupc (Kh) | purandar 541 Sumit Vasantrao Jagtap 1.08

245 | Nand gaon Bhor 845, 846 | Ajay Vijay Dhoot 1.18

246 | Mordewadi Haveli 36739, DC\"_\,-:ani Santosh Morde 1.85

36/41,
36/47,
36/73,
3();"72

247 | Kodewadi Haveli 5/1/2A71 | Nikhil Construction 2.35
248 | Bhavdi Havch 169 | Kamal Mansukh Navale 1.02

249 | Bhavdi Haveli 200 Shripad Stone Company 1.02

250 | Yeviewad: ~ Haveli 39 Somnath Suresh Dhandekar 1.00

251 | Bhavdi | Haveli 211 Ananda Ganpati Tambe 1.38

252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20

253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00

254 | Bhavdi " Haveli 199 Balasaheb Bﬁpusahcb Satav 2.00

255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60

256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97

257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02

258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00

Bhumar & Maruti

- e - Ramchandra Bhumkar

259 | Wadgaon Shinde | Haveh 416 Dilip Anandrao Shinde 1.20

260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.0

261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02

Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0

264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21

265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90

266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232

267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00

268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98

269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

=10=
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270 ; Nandoshi P Havel 4 - Milind Shankar Kiwale 1.20
T | Tonkand | Hiaveh 3617172, | Pradip Biao Kond ] 200 ]
562:2/1
T272  Bhavdi CHaveli | 23| Pritam Prataprao Khandve 2.00
R \\wg_huil o ‘_ Haveli | 1537 | Ramdas Banaji Gore _ 1.85 |
274 ,—BLT\I T T Haweli | 82,83 Shantaram Baban Ghule 1.80
275 ¢ Charoh Bk 1 Haveli 60/7 Shantaram Kondiba o 1.20
Sonawane
276 | Charoli Bk Haveh 60/172/3 | Shashikant Vishnupant ' 1.06
Khandve
277 | Yevlewadi Haveli 24418 Shivaji Mahadeorao Shelar L.21
278 | Bhavdi R Haveli 246 Sommnath Lahanu Tambe L.15
279 | Charoli Bk Haveli 60/6, Somnath Raghunath Moze 1.20
N B 60/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli ETE Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, §1 Z.M . Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
238 | Bhavdi Haveli 598 Shr1 Guradatta Stone Crusher 1.00
289 | Bhavdi Haveh 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Laslikare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary
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299 L Moshi L Haveli 43971 ‘ Machhindra Eknath Mhaske 1.70
| | | s

| 7300 | Moshi
1 .

v
wh

 Haveli i‘327;’28 1 Ta;up_pzij\lm Pawar I

SEIAA in its 617 & 64" meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
scparate EC being issucd under the provisions of Environment Impact Asscssment
Notitication, 2006 subject to implementation of the following terms and conditions.

1. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issucd by Revenue department, if any.

]

Specific conditions:

I. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where thic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing

operational area may be preferably done.

General conditions:

[. The lease holder shall undertake adequate saleguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

3. No tree-felling shall be done in the leased area, except only
with the permissicon from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours thme only. The loading shall not be done during night

hours.

No mining shall be carried out in the safety zone of any bridge and’or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if required for
the project.

Wastewater. it any, shall be property collected and treated so as to contorm to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 Irom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

3. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which (ransportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. i
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation ete.

Ambient air quality will be regularly monitored at the site and the ncarest habitation.
Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Enviromment Department

. The Mining officer shall submit six monthly reports in hard and soft copy on the status of

compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
in process and or mining technology, modernization and scope of working shall again

3
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require prior Environmental Clearance as per provisions off EIA Notification, 2006 (as
amended),

28. Mining Officer shall submit the list of blocks satislying conditions stipulated above to
SEIAA Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domam. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action mitiated under EP
Act or any court case pending mn the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent 1 the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution )-Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendiments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)

Principal Secretary,
Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

A
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Additonal Sccretary. MOEF, “Paryavaran Bhawan™ CGO Complex, Lodhi Road,
New Dethi— 110310

Additional Chicl Secrctary Revenue,Revenue & Forest Department.

Member Seerctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry ol Environment and Forest (Regional Office,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Otfice, MPCB, Pune

District Mining Officer, Pune.

[A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Dircctor (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

3

(EC Uploaded on - 29 Javy 4.4)
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